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(v) Notification G.S.R. No. 139,
dated the 23rd January, 1964.

[Placed in Library. See No. LT-
2497|64for (i) to (v)].

(i) THE ALL INDIA SERVICES ( DEATH-
CUM-RETIREMENT BENEFITS) THIRD
AMENDMENT RULES, 1963

(ii) THE ALL INDIA. SERVICES (DISCIPLINE
AND APPEAL) AMENDMENT RULES, 1964

Suri L. N. MISHRA: Sir, I also beg to lay
on the Table a copy each of the 'following
Notifications of the Ministry of Home Affairs,
under sub-section (2) of section 3 of the All
India Services Act, 1951: —

(i) Notification G.S.R No. 1736, dated
the 29th October, 1963, publishing
the All India Services (Death-cum-
Retirement Benefits) Third
Amendment Rules, 1963.

(ii) Notification G.S.R. No. 223, dated
the 7th February, 1964, publishing
the All India Services (Discipline
and Appeal) Amendment Rules,
1964.

[Placed in Library. See No. LT-2497/64
for (i) and (ii)-]

ANNUAL REPORT AND ACCOUNTS (1962- 63)
OF THE HINDUSTAN INSECTICIDES
LiMITED, NEW DELHI AND RELATED PAPERS

THE MINISTER oF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI O. V. ALAGESAN): Sir, |
beg to lay on the Table, under sub-section (1)
of section 619-A of the Companies Act, 1956,
a copy each of the following papers: —

(i) Ninth Annual Report and Accounts
of the Hindustan Insecticides
Limited, New Delhi for the yea,
1962-63, together with the Auditors'
Report on the Accounts.

Cii) Review by Government on the
working of the Company.

[Placed in Library. See No. LT-2498/64
for (i) and (ii).]
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ANNOUNCEMENT. RE BUSINESS
FOR FRIDAY, 13TH MARCH, 1964.

MR. CHAIRMAN: I have been given to
understand that all Parties in the House would
like tomorrow to be m official day- I have
acceded to the request that tomorrow we will
not have non-official business, but the discus-
sion on the Budget will continue.

THE BUDGET (GENERAL), 1964-65—
continued

MR. CHAIRMAN: Shri C. D. Pande had
not finished his speech last time. He may do
SO NOw.

SHRI C. D. PANDE (Uttar Pradesh): Mr.
Chairman, last evening when the House
adjourned, I was speaking on the different
aspects of foreign capital 'functioning in this
country, whether that capital be as mere loans
or as equity capital or in any other shape. My
hon. friend, Shri Ramamurti, was stating that
this equity capital in this country makes as
much as 20 per cent, profit. [ will, ,t this stage,
only say this that this is a wrong approach. He
seems to think that he scored a great point over
the Finance Minister by saying that so much is
being earned by them, especially the equity
capital, that they make such huge profits. But
my hon. friend seems to have forgotten that
this 20 per cent., even if it was there, was not
20 per cent, but only about 13 per cent. He
added the commission and also the royalty and
thus made it up to about 20 per cent. But he did
not refer to the income tax. The income-tax
comes to as much as 57£ per cent, i.e.
corporation tax 50 per cent and dividend tax 7\
per cent. So after you take off thi; tax, the net
profit left is only 12 per cent. Now, anybody
who comes here from abroad and risks his
money and waits for some return, for about 4
or 5 years, requires some profit. After all, you
have to wait, because no company that is
inptalfted anywhere makes return, in less than
5 years. During the first
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two or three years, there are the usual teething
troubles. That is our own experience in the
public sector. Sol think a profit on equity
capital of 12 per cemt. or IS per cent, is not
excessive. It is a reasonable profit. Even when
we in this country function as entrepreneurs,
they calculate on that basis.

Budget (General)

Apart from that, should there be so much
worry on this account? The Finance Minister
will bear me out when I say that between
1955-1060 the foreign capital investment in
this country has only been about Rs. 25 crores
a year. For one reason or the other they have
dwindled. The sources have dried up and Shri
T. T. Krishnamachari was telling me that now
foreign capital even to the extent of Rs. 10
crores was not coming into this country.
Therefore, this foreign capital coming into this
country is not in large measure. There is not
that much favourable atmosphere in this
country to attract that capital. The foreign
capital that comes is only 10 or 15 crores of
rupees while the volume of our Plans is about
ten thousand crores within five years. Do you
think that this small percentage would be able
to dominate our country? Take the example of
many other countries, small countries which
have had foreign capital. They are not today
dominated by those investing countries. Take
the case of Ceylon, take the case of Indonesia,
take the case of Burma. These are small coun-
tries.

SHRI A. M. TARIQ (Jammu and Kashmir):
Why not take the case of Pakistan which i
dominated by the foreign countries?

SHrr C. D. PANDE: That is for other
reasons. Think of many other srmall
countries, Ceylon, Burma and Indonesia.
They were saturated with foreign capital and
today even though I do not agree with what
Indonesia has done in frofeiting the foreign
assets, there is no hindrance in doing away
with those investments. Indonesia has shown
it. I hope that India
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will not do it. India is an honourable country,
India is a sober country and people believe in
the integrity of India, They come and give us
money but I am only saying this for the sake
of argument. Tak, the case of France, under
the Marshall Plan; take the case of Germany,
Italy and even Great Britain. Are they in any
way beholden to the United States because
they took money from there? They took the
money and paid it back. The economy was
regenerated and to that extent they should be
grateful, but at the same time I am constrained
to note that this country is not showing
gratitude to our benefactors.

SHRI LOKANATH MISRA (Orissa): Even
Russia has taken something from America.

SHRI C. D. PANDE: Yes, ,1 am thankful
for that. I now come to the mqst burning topic
of the day, on which much capital is being
made in various quarters, vested interests, and
a bogey is created, namely, the concentration
of power.

Dr. GOPAL SINGH (Nominated): Even
China has taken money from Russia.

SHRI C. D. PANDE: The talk is about th,
concentration of power and concentration of
wealth. Both these things are mentioned. I am
not in a position to dispute whether there has
been concentration of wealth in this country.
For the last ten or fifteen years, it is quite true
that there has been—and it is bound to
happen—concentration of wealth. Those who
are in a position to invest are coming forward
and if they invest they make some money.

[THE DEPUTY CHAIRMAN in the Chair.]

Therefore, concentration of wealth may be
there, but to say that there is concentration of
wealth and through wealth in the political
arena they are able to dominate or that
concentration of wealth leads to political
influence in this country is not correct. Our
ideology and our leadership is so
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strong that even those who want, to influence
the policies of Government are unable to do
sO.

SHRI A. M. TARIQ: What does your
friend, Mr. John Strachey, say?

Suri C. D. PANDE:
..greater authority on
John Strachey.

,1 am here, a
Indian affairs than

SHRI A. M. TARIQ: No, no, you ar, not.

Surl C. D. PANDE; .1 will give you one
example. For the last fourteen years, we have
been living in a socialistic manner and we have
been bringing forward Budgets, not one of
them helpful to the capitalist class. Do you
think that any Finance Minister, whosoever he
might have been, mwas influenced by the
wealthy classes? Do you think that Mr. T. T.
Krishna-machari, working under the hon.
Prime Minister, will make the smallest change
just because those people have asked for it,
certain interested and wealthy people or the
powerful people have asked for it? I tell you
that there is not this much of power in the
hands of the wealthy people. They have got
enough of wealth but not power. This is my
experience within 10 years. One Finance
Minister said in a private conversation, in
which 1 was present, "If I want a rich man,
whoever he may be, to wither away, I shall just
close my eyes." Just a matter of closing the
eyes will make them wither away. That is quite
true. There is no man in this country, however
wealthy he may be, who can stand against any
Minister here, who can stand against this
Government.

SHRI M. EUTHNASWAMY (Madras) : If
he opens his eyes?

SHrR1 C. D. PANDE: Concentration of
wealth does not lead to concentration of
power. Of course, power is in the hands of the
Finance Minister, in the hands of the friend
who is presiding over the Central Board eof
Revenue. There is concentration of power in
the hands of the Chair-
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man of the State Trading Corporation. There
is concentration of power in the hands of the
Liife Insurance Corporation.

SHRI A. M. TARIQ: With me, with you
also.

SHRI C. D. PANDE: Yes, with this
Parliament, but I often feel that if the Ministry
is bent upon having its way, we Members
cannot exert much influence. We cannot stop
them from doing what they want to do. There-
fore, to say that this Government will be
influenced by the capitalists, because they
have got wealth, is an insult to the intelligence
of these people, it is an insult to the leaders of
this country and it is an insult to the creed that
we have accepted. I can tell you from personal
experience over the last ten years that not a
whit of taxation has been influenced by these
people. The other day, in the Indian Chambers
of Commerce, so many people, big persons in
their own field, big industrialists were there.
They may have some wealth, but I tell you
that even before one Minister they trembled
and they did not make any impact on our
minds or on the minds of the Government. I
doubt whether Mr. T. T. Krishnamachari ha,
even read what they have said. Nothing will
be changed] however strongly they may wish.
.1 do not, of course, like everything contained
in this Budget but this talk of concentration of
power is a Communist bogey. They say that
we are dominated by them, by the con-
centration of wealth, that we are hand in glove
with them and so on. I ~ do not see any
hand or glove.

SHRI A. M. TARIQ: We are at daggers
with them.

SHRI C. D. PANDE: Really speaking, there
is a cold war—there is no dagger but a mental
war—going on.

Having said this, I would now like to deal
with two or three things that are in the Budget
which, in my opinion, may be very useful for
that type of mental war but which are no
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more useful and which are not very 1 dignified
so far as the country's legis-lation is concerned
Take, for example the provision in the Finance
Bill where it i said that in case there is some
evasion or default, a case will be instituted. .If
the offence is proved even technically then the
Judge must punish the party—the punishment ig
mandatory for six months' imprisonment. Now
my hon. friend Mr. Sapru, is here; he is an
eminent jurist and has been a Judge also. Even
though I belong to the ruling party, I have to say
that the tendency now is to so act in cases
where the courts find fault with something, as to
take away the power of the court. If the
Supreme Court judgment is not favourable, the
first reaction is, "why don't you amend the
Constitution so that the Supreme Court may not
have that power". ,1 hold no brief for any peopld
but to prescribe a minimum punishment of twq
years, rigorous imprisonment instead of simple
imprisonment . . .

General)

SHRI P. N. SAPRU (Uttar Pradesh) : The
tendency nowadays is towards deterrent
punishment.

SHRI C. D. PANDE: Not that; the tendency
is to give a mandate. The Judges, I may tell
you, are smarting under a sense of grouse and
grievance because they feel that whatever they
do, the Government finds a way out. Now,
here is a legislation where the executive says
to the judiciary that whatever be the
magnitude of the offence, a minimum
punishment of six months' imprisonment must
be there. Now, my hon. friends know that in
no case, excepting in the case of adulteration
of food, there is that provision.

SHRI K. SANTHANAM (Madras): Evasion
of tax is less offensive than that?

SHRI C. D. PANDE: No, that is not the
thing. Why don't you repose full confidence in
the judiciary? Have we not been, for the last
twenty, thirty, forty years, clamouring for "the
separation of the executive  and
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the. judiciary in this country? Do you mean to
say that when an S. D. O. goes before the
Judge, he must be told that this man must be
given a minimum sentence of six months'
imprisonment?
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SHRI NAFISUL HASAN (Uttar Pradesh):
He will be punished only when the offence is
proved and the legislature determines that
punishment.

Suri C. D. PANDE: The punishment is to
be determined by the Judge. Now, the offence
is there. Suppose the offence is technically
proved. Now, that judge should have a mind
of his own to say that this much of offence,
calls for this much of punishment.

SHRI SANTOSH KUMAR BASU (West
Bengal): May 1 ,sk one question in this
connection? Is  minimum  punishment
unknown to the Indian Penal Code which has
been in existence for more than 100 years?

SHRI C. D. PANDE: Minimum punishment
is a rarity rather than a rule. ,1 will tell you it
is not desirable in such cases of financial
liability.

AN HoN. MEMBER: Border cases are
there.

SHRI C. D. PANDE: Border cases put the
legislation to severe test. For example, there is
an assessee who is liable to be taxed, say, to
the extent of Rs. 6,000. Now you have given a
margin of ten per cent, which means Rs. 600.
Suppose there is a genuine case of
misunderstanding or misinterpretation and a
person misses this Rs. 600 for assessment.
Now he is technically guilty of evasion of
taxe, or of concealment of income. Let us ana-
lyse this a little. What is the resultant loss to
the exchequer? The resultant loss to the
exchequer on Rs. 600 is about Rs. 10 or 12.
Whatever he has done, he may have done it in
good faith and the whole thing might have
been due to a misunderstanding.
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[Shri C. D. Pande.] Do you think any
man would be foolish enough so as to
endanger his liberty for six months for the
sake of Rs. 10?

Budget (General)

SHRI K. SANTHANAM: Will any court
convict a man for anything done in good
faith? You have no faith in the courts.

SHRI C. D. PANDE: You have no faith in
the courts. Why don't you leave this to the
discretion of the courts? The court can easily
feel, 'here is a man who has committed a
technical error but I am bound hand and foot
under the law. I am sorry for the victim.' The
offence is proved but the magnitude of the
offence is so small that the court may consider
that imprisonment till the rising of the court is
enough or a fine of Rs. 100 is enough. But
now he will have to make a special case to
release him. This mandate on the court is
therefore not a salutary provision. There might
have been cases here and there as Mr. Basu
says.

SHRI SANTOSH KUMAR BASU: May I
remind Mr. Pande that there is ample power in
the hand, of the State Governments to release
a man even after his conviction if the Gov-
ernment finds that it is a bona fide case where
such leniency should be shown, and he will be
at once released.

SHRI C. D. PANDE: No, no. That means
the assessing department will get the man
convicted and then say, 'now, release him.
This is moonshine'.

SHRI SANTOSH KUMAR BASU: It is
quite possible.

SHRI C. D. PANDE: That is not going to
happen. My point is clear.

SHRI A. M. TARIQ: I want to draw his
attention to one thing.

SHRI C. D. PANDE: I want the time noted,
the time taken for all this.

SHRI A. M. TARIQ: ,1 am your friend and I
want your record to be made correct, for
generations to come. Even-
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in the case of people who have been sentenced
for clear offences, the Government, the
Parliament and the Administration is very
generous. Take the case of Mr. Ramakrishna
Dal-mia; he is being treated just like a
Maharajah.

SHRI C. D. PANDE: I am referring to the
question of principle. There is the
independence of the judiciary. The point is
whether a Judge is competent or not to give
whatever punishment he likes in a case where
the loss to the exchequer is only very small,
where the offence is technically proved,
because you are not leaving any power in the
hands of the Judge. Is he not competent to say
that this man deserves only seven days' impri-
sonment or only a fine of Rs. 100? Why do
you deny that to the Judge? Is he in any way
less capable? Has he got any prejudices? Does
he not care for the finances of the State as
much as anybody else? Is he in any way a bad
citizen? 1 say that the judiciary must be
respected. We have been asking for the
separation of judiciary from the executive and
in this case . . .

SHRI SANTOSH KUMAR BASU: All
right; I support it.

SHRIC. D. PANDE: Thank you.

Now, there is another point .1 want to take
up and that is about secrecy. In this House and
in the other House we have been clamouring
for making the names of recalcitrant and habi-
tual evaders public. That is a demand from the
Congress side also and to that extent we
welcome it. But to make everybody's returns a
public document, which everybody can go and
get, with which his creditors, sellers and
buyers may influence his position saying that
this man has no status and so on, it does not
seem to be desirable. You will be opening the
floodgate to blackmail and to bad practices.
The profession of law may gain but the
professional crooks and: blackmailers will
prosper.
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SHRI LOKANATH MISRA: That is what
the ruling party wants.

SHRI C. D. PANDE: When I say something
irrespective of party affiliations, why do you
take a partisan view? I belong to the Congress
Party and I am only submitting tha't if we . . .

SHRI ARJUN ARORA (Uttar Pradesh):
Don't you concede that the moneyed people in
the country are today indulging in a vulgar
display of their wealth?

SHRI C. D. PANDE: What [ arr. telling is, if
there are men who are habitual evaders, and if
there is definite information that a particular
person has evaded there should be a
procedure by which the information should be
made available to the public; but it should not
be open just like the electoral roll for anyone
to go and see and write some articles or . .

SHRI K. SANTHANAM: Why should a
man be ashamed of making his assessment of
income-tax public?

Surt C. D. PANDE: Were you not in
favour of making the list available only to
such people . . .

SHRI K. SANTHANAM: I want the, list to
be made available to the whole country and to
the whole world.

SHRI C. D. PANDE: Anyhow, that may be
your opinion.

As far as the incentive to capital is
concerned, ,1 have nothing to say except that
it is the responsibility of the Finance Minister.
He is one of the leaders of the country and it is
in his interest and in the interest of the country
that the industry should prosper. After all, if
industries do not prosprer, we also suffer.
Therefore, anything that he does to foster
greater growth of industry will be not only in
the interest of the people who are engaged in
trade and industry, but all the people in the
country. It will give more employment; it
will give
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more revenue to the State. Therefore whatever
may be the political or ideological view, there
must be this view that wealth in the country
should grow more and more and the people
may prosper so that if socialism is achieved
people will have more wealth to socialise than
poverty.

SHri S. K. LIMA YE (Maharashtra):
Madam, at the very outset I would plead to be
excused if I appear a little rambling in my
approach to and treatment of the Budget which
is for consideration before the House. Mr.
Krishnamachari, the Finance Minister, is very
much piqued as far as the authorship of the
Budget is concerned. In his reply To the
general discussion on the Budget in the other
House he said that the Budget was a sort of an
outcome of the collective effort of the
Government. There need not be anything
exceptionable when he states this, but all the
same | must say that even the Government and
the Party which the Government represents is
composed of various social forces and those
forces do act on the policy of the Government
through various persons who represent the
various forces that compose the Party. So
ultimately there is going to be a certain imprint
of the person who would be responsible to
handle a particular subject. In this case, Mr.
Krishnamachari is responsible for handling the
Finance Ministry. He is responsible fo, pre-
senting the Budget. Last time, after the second
general elections were over, he had takeh over
the Finance Ministry. Due to some mishap in
which he was concerned, he had to leave the
Finance Ministry. He had then given a howl
that the man-eaters were on the prowl and he
had been hounded out. Now, this time, after
Mr. Morarji Desai had resigned from the
Finance Ministry he took over charge. Since
then and before presenting the Budget, for the
last six months certain statements that he had
made had possibly restored him in certain
circles. Possibly it seems he has carried out a
sort of bewitching operation in calming down
those very
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interests whom he had styled as man-eaters. I
would quote from, what I should say a sort of
organ of the vested interests in India, the
"Commerce". Breaking the usual tradition, he
had presented the Economic Review earlier
and "Commerce" of 29-2-1964 commenting
on it said in its editorial:

Budget (General)

"Mr. Krishnamachari, a man of ideas and
action. That is how Mr. Krishnamachari, the
Union Minister of Finance, has come to be
known in the mercantile world. Not always
has this quality of his been an advantage to
him. There were occasions in the not too
distant past when he had acted as a bull in a
China shop. Fortunately, he has been
working in an exemplary manner since his
return to the Cabinet after his self-imposed
five-year exile."

He has thus reassured the vested interests in
India. The vested interests or the organ of
theirs, which thought his past actions as
actions of a bull in a China shop, feel that his
performance during the last six months was
exemplary. So, I plead that the Budget and the
philosophy behind his Budget has the imprint
of Mr. Krishnamachari, a person who is found
to be exemplary in his performance during the
past six months, and his philosophy has
nothing to do with socialism. One can say and
there is a very apt phrase which can be used to
describe his attitude. There is a naked lack of
hypocrisy. He is not at all hypocritical about
his views. I must concede that he is concerned
with the economic growth of the country. At
the same time, by conviction he does not seem
to be at all socialistic. If anything, he is pre-
occupied with the economic growth of the
country and he has a certain approach as
regards securing the economic growth of the
country.

A certain indication was given in the very
Economic Review which was presented eight
days before  he pre- Budget. From it
certain
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guesses were made and he did not keep
anybody in doubt as regards the measures, as
regards the proposals that he may be making
in his coming Budget. He had given an
interview to the "Economist" wherein he had
made a special appeal to the foreign investors.
In the interview he says: "In the first place,
the demand is

being raised, by ".—he is talking
about nationalisation and he wants to assure
the foreign vested interests that they need not
fear because of the raising of this particular
slogan of nationalisation of banks. He
says: —

"In the first place, the demand is being
raised by a very small section and I do not
think we need really bother about it.
Secondly, the demand is being linked to
such aims as curtailing inflation and
effecting redistribution of wealth, both
completely non-sequitur. No one has told
me of how either aim is to be furthered by
takeover of the banks, unless one assumeg
that the depositors' money will be taken
away and parcelled out among sundry
others."

Before commenting on 'this, I shall quote him
more from the same interview:

"I do not accept that the tax structure is
inhibitory. There are built in advantages in
the Indian system. There is tax-holiday,
development rebate, a" assured market—the
totality of it put together is considerable. I
am hopeful that my appeal to the foreign
entrepreneur to come to India will find an
echo."

These are certain built-in features of our
Indian economy, and these features he had
emphasised in that very interview. He expects
that there will be a responsive echo from
foreign interests.

Now, when he is talking about
nationalisation, I think he is rather under-
estimating the intelligence of the people
who are making the
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dermoid for nationalisation. I do not think that
any of those, who are making the demand for
nationalisation, is demanding the distribution
of the resources of the banks among the
people. The nationalisation of banks is, as a
matter of fact, to direct the national resources
into proper channels. In his speech, he has
said on page 10:

"What is really disturbing is. that despite
diffused ownership, control is concentrated
in a relatively few people. We have
recently taken some major steps to weaken
this stranglehold."

Before that on page 8, in para 16, he says:

'One of the weaknesses in our economy
has been that a high proportion of the
community's savings is being diverted
towards industries of low priority, towards
quick speculative gains through purchase
and sale of urban housing and the hoarding
of commodities in short supply in a manner
which tends to push up their prices."

Now, these statements should be taken
together. When we are  demanding
nationalisation of banks, it is  a very large

section that is demanding it; it is not a
small section. The various Pradesh Congress
Committees, even the State Governments,
are making a demand for the nationalisation of
banks and the State taking-over the import
and export trade and the bulk trade inside
the country. So, the demand is not confined to
a very small section. It may be the
estimate of 'the Finance Minister that it is
confined to a very few people. But this is
being demanded by  a majority of the
people, 1 should say. The Finance Minister
cannot afford to forget that some lakhs of
people had signed a petition which was sub-
mitted last September to the House ol the
People. One of the demands contained in the
petition was that banfc should be nationalised.
There  wen other demands too—takeover
of th<

[RAJYA SABHA ]

1964-65 4182

export-impoi't trade and the wholesale trade and
the nationalisation of the oil industry etc. 1
will now say immediately that
nationalisation of the oil industry has not
found that popularity as the two other demands
have found even among the Congress workers.
So, when he is assuring the foreign investors to
come to India because there is an assured
market and there is a tax holiday, I would add
that the foreign investors will also have to
remember that there is that built-in feature of
the Indian polity that the people, a very large

section fit the people, the majority of  the
people, are for nationalisation of and the
State takeover of the export and import trade

and of  the bulk trade in the country. ,In
regard to this inducement that he is offering to
the foreign investors and the appeal he is making
to them, I would read out a portion of the
speech that Pandit Jawaharlal Nehru had made
to the Standing ~ Committee of  the
National Development Council in 1956.
The speech was delivered on 7th  January,
1956. Inthat speech Pandit Nehru says:

"Another aspect connected with the
private sector is the association of foreign
capital with it. I am not against foreign
capital coming in. But when foreign capital
comes in, it produces a certain effect. When
the State borrows on its own terms, and
gives aid to the private sector, we know
where we stand. If foreign capital ig
associated with the private sector through
the agency of the Indian capital, it may play
a greater part. | am not saying that foreign
capital should be kept out, but it is right that
we should be

ure of the complications arise."

It is a very clear sort of directive that if
foreign capital were to be admitted, it should
be on the account of the Government and
there should not be essentially a direct
collaboration between foreign capital and
private capital because" such collaboration
would lead to  certain complications
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[Shri S. K. Limaye.] which will be
unsavoury for the development of the
country itself.

Here is a pamphlet which has been issued
by the Government of India, Planning
Commission. This has been prepared by Shri
Tarlok Singh with the help of the various
Ministries and the Planning Commission
itself. This was published in October 1963.
The title of the pamphlet is "The Planning
Process". It says on page 17:

"A Dbasic objective is to create the
conditions in which dependence on external
assistance will disappear as early s
possible. A very large, expansion of exports
is essential for this purpose. In 'the
transitional period, however, the
development effort entails a large increase
in import requirements, both for specialised
capital equipment and for raw materials and
components, for which it will be difficult to
pay from export earnings. In this situation,
external assistance has an important
contribution to make to the economic
development of the country."

Earlier the pamphlet states—I am not reading
out of context:

"Given such  continuity,  growth
itself becomes self-sustaining.  That
is to say. :once on foreign
resources gradually disappears and the
under-developed society acquires resources
in skill, the infra-structure and the technical
capacity to move into the future on its own
strength. This brings greater stability to the
developing society and opens up new
possibilities of international exchange."

Up till now it was always stated that it was
better that we stopped taking even aid; leave
aside accepting investments, even aid we
must stop taking but rather we must trade. As
a matter of fact, on the 23rd March, 1964, a
conference is being held at Geneva where all
such problems will be discussed. So, the
emphasis is not on foreign investment, not on
foreign aid, but rather we would depend on

development of trade. And particular” it has to
be remembered, most of the developing
countries together are making such a demand.
The U.N. has called this conference for trade
and development. The developing countries are
pointing out that the prices of the primary
products which these countries mostly produce
are going down in the world market, whereas
the prices of the manufactured goods are going
up. So tne developing countries are at a dis-
advantage and hence, certain rules and norms
will have to be laid down As a matter of fact,
we are also holding that there must not be aid,
that there must not be investments, but that
there must be grea'ter trade, and for trade
certain conditions will have to be created. At
the time of the . launching of the Third Plan, it
was stated that after studying the failures and
successes of the first two Plans, it should be our
effort to see that in the Third Plan we have a
self-reliant and self-generating economy. Not
that we shall not be required to rely on others
for the technical "know how" even—and we are
creating conditions for having our own "know
how" and developing it. So, after studying the
successes and failures of the first two Plans, we
had come to the conclusion that when we
launched the Third Plan, we must so organise it,
we must (0 direct it that ultimately our economy
became self-reliant and self-generating.

So, Madam, when I was just touching these
various points, I was reminded that many of
us are preoccupied with the notion that we are
continuously following certain principles, and
we are, as a matter of fact, promoting our
economy and even our political life according
to those principles. When the Economic
Review was published eight days before the
presentation of the Budget, in th, introductory
part of it, it was stated that it should serve as a
s°rt of backdrop so that we can have a sort of
a picture a? regards the economic situation in
our country. At the same time, we  were
provided with an
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opportunity for a discussion on the Mid-term
Appraisal of the Plan. So, a lot of literature is
now available. Just as we have this, backdrop
just to understand 'the particular policies that
will be pursued and the measures that will be
taken and why we are taking thoy, measures,
so also| I wish that the House has a little peep
into the past too. A little curtaitji-raising I
would like to do. I am not going into the very
distant past, but I will mention that in 1943,
when we were in the thick of the struggle
against British imperialism and the national
leadership had come to the conclusion that it
was a "sinking bank", then the eminent
economist, Mr- C. N. Vakil, had written a
pamphlet called "The Falling Rupee". There
he was arguing that our rupee must be
delinked with the sterling i because British
imperialism was a I sinking bank.

Before I proceed further, 1 would state that
Mr. C. N. Vakil then had been a person with a
national stature and he was very much
acclaimed. He had put up also certain political
formulations. But Mr. C. N. Vakil had hardly
written these things and there was a change in
the world situation, and Mr. G. D. Birla went
on writing a series of articles in 'The
Hindustan Times' regarding these sterling
balances. SomeTtime, after he had written
these articles en the sterling reserves, certain
eminent industrialists of India gathered
together and they framed the so-called
Bombay Plan. In that Bombay Plan they gave
certain priorities. Lately, Pandit Nehru had
occasion to refer to this Bombay Plan when he
was faced with criticism and opposition from
big business, from the big industrialists over
the order of priorities that were fixed later in
the Second and Third Plans. Then the framers
of Bombay Plan contemplated taking ad-
vantage of these sterling reserves. When the
Bombay Plan was put up, the then
Government of .India, i.e., the British
Government, had to have a special department
for planning and development and that
Planning and

[ 12 MAR. 1964 ]

1964-65 4186

Development Department took note of the
fact that there was a growing demand in the
country for a planned development of the
country. ,In 1937-38, under the chairmanship
of Pandit Jawaharlal Nehru, there was already
a National Planning Committee. The British
Government evolved a programme of
development and rehabilitation. And when we
talk of the First Five Year Plan, I might point
out that the First Five Year Plan was not in
that way a Five Year Plan. We were rather
tied down to the policies that were already
formulated by British Government and this
was owned by Pandit Jawaharlal Nehru when
he was talking in Parliament. He spoke on the
13th December, 1952:

"We started in plan with certain
limitations because we had to accept the
existing conditions. We could not start
from a scratch. Our resources were already'
tied up in things that had been started
earlier. Therefore, we had to utilise the
balance of the resources as best as we
could."

So, the First Five Year Plan was not in that
way a Plan as we understand a plan. It was
really in 1956 when we introduced the Second
Five Year Plan that we had certain principles for
'the formulation of the Plan and those principles
were, as 'The Planning Process' says, the
development of the basic industry, the complete
release of agricultural productive forces and
then certain social objectives, which were to be
kept in view. According to these principles, we
were to proceed and for the first three years of
the Second Five Year Plan, we did proceed
according to these principles in a way. But
already we were coming up against certain
difficulties, particularly in the matter of foreign
exchange resources. Since 1959, we have been
coming across these difficulties. But the basic
reason for coming across these difficulties was
that we failed in releasing fully the productive
forces of our own country. If they were to be
fully released, i radical agrarian reforms were
neces-
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sary. And in 1SJ5&, when the Congress met
at Nagpur, they talked about co-operation but
at the same time the leadership of the
Congress was repeatedly saying that agrarian
reforms must first be brought about. And the
content of the agrarian reforms was to be that
the land was to go to the actual tiller.

Now, various agrarian legislations have
been enacted but if we study their effect to see
whether ultimately the actual tiller has been
benefited or not, we will find that
concentration of land has not ceased. This
concentration of land in the hands of a few is
not like the concentration that we find in
industries. In industry the concentration is in a
different matter, it is concentration of
resources. When there is concentration of
land, it is not that a person who has a very big
holding is in a position to utilise it fully. He
does not have the resources to bring the land
he owns under optimum cultivation. Such
concentration of land becomes hazardous and
harmful to the very health of the economy of
the country. Our contention is, and it is a sort
of unanimous understanding, that we have got
tremendous human power resources. The
biggest asset that we have is 'these human
power resources in the countryside and if
those were to be utilised, we shall have to
have the agrarian reforms. That is, the land
must be handed over to the small tillers.

There were studies carried out wherein we
could find—il am not putting forward any
thesis—that the smaller the holding, the
bigger the output in the situation Or the condi-
tions obtaining in India. The studies confirm
this. There is a study by Prof. Desai and Prof.
Driver. They have studied some four districts
in Maharashtra by the sample survey method
and they have found that the smaller the
holding, the bigger the output per acre. As
you go up, the yield diminishes. According to
the concept of an economic holding in
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Mabharashtra such a one is supposed to be of
sixteen standard acres. But as you went up,
beyond **" a holding, the per acre production
went down and as you went down, 'the per
acre production went up. They offered an
analysis and that analysis showed that in the
smaller holdings, the cultivator had put in
more labour days, had put in more labour
hours and had put in more cattle, and he could
thus concentrate his resources for bettering his
patch of land. And even though the land did
not belong to the highest category, the land
value had gone up. They came to the
conclusion that as you find the scale of
holdings becoming smaller, you find
production going up and vice versa. In certain
medium-siz, holdings, per acre production re-
mains stationary. This is a feature particular to
dry farming areas.

So, now when we are talking of resources, we
have not released, as we have decided upon,
fully the agricultural productive forces. We
are finding today that agricultural production
has come to a point where it 1 p.M. has
stagnated. For the last three years we are
arguing that because of bad weather and other
vagaries of nature, we are not crossing the
point which we had reached some three years
back. If you will please study the records in
the different States, you will find that genuine
land reforms have been carried out but most of
our labour resources lay waste. They had to be
utilised and so, when the issue of growth has
to be tackled, I think, the issue of growth will
have to be tackled from this agrarian angle.

Now, it is argued that agricultural
production must go up, so that the agrarian
prices can be brought down. But while
tackling this issue, we are reserving certain
districts, some eighty districts, for the
package programme. We are going to select
these from the area where you have an
assured rainfall, or where you have got
irrigation facilities.  So now, apart from
the
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social complications that such a step may lead
to—these areas are going to be treated in a
preferential manner— this is not reaching to
tackle the basic problem. The basic problem is
that so much iabour power, which is laid,
waste, will have to be brought into utilisation,
and that cannot be brought into utilisation
unless the tillers feel that they are the owners
of the small parcels of land. When they will
have that feeling that they will be led to put in
full labour and maximise the productivity of
the land, when once they get they feel 'that the
benefits of the increase," productivity are
theirs by right, they will turn for finding out
better form,:, of organisation of production.

They can bu led to organise producers' co-
operatives and the like. Today's co-operatives,
wherever these co-operatiyes are, are
generally dominated by the richer sections in
the rural areas, and you will find that in these
co-operatives too there is a class fight going
on, small holder; fighting with the big holders.
And when the co-operatives have to employ
workers, the workers have to fight with those
co-operatives or the managers of the co-
operatives.

We are faced wi'th a difficult situation, as
the Mid-term Appraisal of the Thiird Plan
reveals that we have got a stagnated economy
on the industrial front as well as on the
agrarian front. There is stagnation on the
industrial front too, though in certain
industries the index is going up. We are not
going at the speed at which we ojght to go in
the industrial sector, and therefore, we are
asking the foreign investors to come in. It is
not that we need the foreign investors to come
in. As a matter of fact,, they are going to
increase the complications, the political and
economic complications. We have to develop
the basic industries to strengthen our economic
independence. We started our Second Five Yi
sr Plan with the object to strengthen Cur
economic independence, therehy to strengthen
our political freedom and to release the
productive
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forces of the country, particularly on the
agrarian front, we were also to achieve certain
social objectives.

Now, this is the theme of growth; the
Finance Minister says that his also is the
theme of growth. I quite agree that his also is
the theme of growth. But the theme of growth
must be related to the three basic things,
strengthening of economic independence, full
release of our productive forces in the rural
sector, and certain social objectives.

Now, the way in which, rather the philosophy
on which today's Budget has been based is not
going to lead to such growth. As a matter of
fact, we shall be getting unnecessarily further
entangled when we are trying to extricate
ourselves from complications or entanglements

with the foreign interests. We know,
many countries have achieved
independence, have secured freedom, still we

do not deny that there is a force, a social force,
aworld social force which is called neo-
colonialism. We are not blind to that. Even
the Congress leadership, I think, will agree—
and they will have to—that when they last went
to Belgrade for the conference of non-aligned
retations, even there this issue of neo-
colonialism was raised, rather it was
emphasised  more than the issue of peace.
They said:  "Peace; all right, we shall have
peace. But what about this neo-colonialism?
What about this imperialism?'" And therefore
our effort must be not to get entangled again.
Once we are making effort to extricate
ourselves from the imperialist entanglements,
our policy must not be one which would lead us
to get entangled into this neo-colonialism,
enmeshed into the net of the neo-colonialists, I

should say. Therefore 1  would appeal,
not that [ would appeal because there are
appeals and appeals. As a matter of fact,

outside, we are finding that millions are
moving, moving amongst them are Congress
people too. In the Congress organis
voices are raised—I would say that
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:t.here are some soothsayers in the Congress
organisation, and they are saying, they are
cautioning the Congress leadership, those who
are entrusted with the direction of the policy of
the Congress, that we are reaching .a sort of
critical period.

Before the Economic Review was offered,
there were various steps which the Congress
leadership had taken on its organisational
front. Take the Kamaraj Plan. This Kamaraj
Plan means an admission that certain things are
developing in the country which need some
radical treatment. We must go to the people.
The people are getting more sensitive to the
wrongs and they are clamouring for a radical
change in the total social structure. Today,
when we read the newspapers, and particularly
this time Wc find that the Federation of Indian
Chambers of Commerce and Industry people
met and they had a very amusing discussion
between themselves and they said that they
must have a proper image before 'the people,
and their worry was that they were not so
much in the politics. They say that they must
get into politics, and when they say they must
get into politics they, try to analyse the policies
of the Congress and they feel that politics is
intervening too much in the determination of
the Congress policy. The politics, as they find
it, is the demands that the popular forces are
raising. The Congress, will-nilly had to accede
to some of these demands. They advocate a
pragmatic approach and they think that such an
approach will lead the Congress to certain
other course, but because of the politics
Congress is being compelled to adopt a course
which, as a matter of fact, many belonging to
Congress do not like to pursue.

So, now in this country voices are being
raised. Only yesterday a past letter written by
Mahatma Gandhi to Sir Malcolm Hailey has
been published. It is in respect of a dispute, a
rent dispute in U.P. in 1931. And therein
Gandbhiii has said that during
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the last twelve months the people have
become sensitive to wrongs. And so it is up to
the Government to understands this and shape
their policies. Similarly now, after the
presentation of the last Budget, the Budget of
1963-64, people are becoming more and more
sensitive; they are marching; they have
decided that the policies ought to be changed
and they are determined to get the oolicies
changed.

I might remind the Congress Benches, the
Congress Party of , resolution passed by the
Working Committee of that organisation in
1959 when they were faced with the issue of
dethroning the constitutionally-established
Ministry in Kerala. It said that it is in the
rights of the people to dislodge a Ministry
even though it could not be constitutionally
dislodged. And they confirmed this very good
principle, I should say,by practice. But they
practised it by making arf* alliance with the
reactionary forces like the Catholic Church,
the Muslim League and certain communal
organisations in Kerala. Now, when they
passed this resolution that the people had a
right, that it will be within their rights to see
that they bring about a fall of the Government
if that Government did not pursue policies
which are in consonance with the aspirations
of the people, then the Samyukta Maharashtra
Samiti of Maharashtra gave a warning, issued
an ultimatum to the Government saying that
unless this bilingual State—then it was
bilingual—was bifurcated, Maharashtra people
shall have to go into action, and the ultimatum
did work.

Similarly, now since the presentation of the
last Budget the people are moving, and
moving very fast, and making certain radical
demands. If the demands are not heeded, if the
people are not listened to, they are not going
to sit quiet in spite of what the Home
Minister, Shri Nanda, had said. Even the
Congress people in my own State,
Mabharashtra say, for instance, at Poona, the
various Mandal Congress Committee came
together and
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decided on having a morcha against the rising
of the Maharashtra
Pradesh Congress j Committee, Mr. Patil, has
lately to call I a conference of trade union
activists in the sugar industry and he is de-
manding that there should be a second sugar
wage board. I am giving these illustrations to
show that even the Congress workers if they are
to remain safe with the people must move with
Congress
Committee is being compelled to do so. Maybe
it is on its own or under compulsion but the

prices. The President

the people. The Maharashtra

Congressmen are also doing such things.

Therefore, before concluding I would say,
see the writing on the wall, as one would put
it, and the writing on the wall is that you will
have to radically change your economic
policies, your political policies, your social
policies. Ultimately politics is nothing but a
concentrated expression of economics, and the
question of the people is: Whose economics
are you going to pursue, *whether you are
going to pursue the economics of the vested
interests, the economics of calling the foreign
investor which is disastrous, or the economics
of the people who are demanding that their
productive forces must be fully utilised? They
want land, they want employment. It is an
illusion if we thing that there is great pressure
on land. It is not so. As a matter of fact, in the
villages so much labour power is lying waste.
That power has to be fully utilised. Those who
have land are not in a position to utilise that
labour power. And unless we restore land to
this big section of the society by bringing
about radical agrarian legislation we are not
going 'to get out of the woods.

So, Madam, this is a general discussion.
Things will be moving. Last time the then
Finance Minister, Shri Morarji Desai. had
said, that C.D.S. will stay. Whenever he takes
a decision he feels that that decision was

permanent. But the permanent decision of

Shri Morarji Desai had to be
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changed. The very Congress Government had
to change it. They had to bifurcate
Mabharashtra. They had to withdraw the
C.D.S. It was demanded of the Government
that it should be withdrawn and it had to be
withdrawn. Similarly, the people now are
demanding that there -iust be a radical change
in the economic, political and social policies
of the Government, and unless the Govern-
ment turns its face towards the people; and in
view of the principle enunciated by the
highest body of the Congress organisation
that it is within the rights of the people to
bring down or ask the Government to come
down, without taking recourse to
constitutional means of voting in fresh
elections, the people are sure to make a
demand that the Government must abdicate.
Thank you.

THE DEPUTY CHAIRMAN: Mr. K. K.
Shah, would you like to begin now? I think
you better begin at 2.30.

SHRIK. K. SHAH (Maharashtra):
Very well.

THE DEPUTY CHAIRMAN: Mr.
will speak" at 2.30.
The blouse stands adjourned till 2.30.

The House then adjourned for
lunch at twenty-seven minutes past
one of the clock.

Shah

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN
(SHRI AKBAR ALI KHAN) in the Chair.

SHRI K. K. SHAH: Mr. Vice-Chairman, I
think it will be wrong to stamp the Budget as
either being too much o, the left or not in tune
with the Bhubaneswar Resolution. It must be
admitted that this is a very carefully thought
out presentation of an approach to specific
issues which were raised at Bhubaneswar. It
therefore demands very serious attention.

Let us see what it aims at. Inparal 2 of

his speech, the Finance Minister
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has been unequivocal in stating that
the budgetary outturn for the current
year bears testimony to our determi
nation to  strengthen our  defences
without  slackening our developmental
efforts or without resorting to un
bridled deficit financing. It must be
conceded that every effort is made to
provide funds to strengthen our de
fences. The only question that need*
examination is  whether effort has
been made to see that our develop
ments are not slackening.  Though
the speech of the Finance Minister
does not refer to the Bhubaneswar
Resolution, he is aware that the
Bhubaneswar ~ Resolution  has  raised
certain hopes and it is his duty to
make an effort to realise those aspira
tions. The Budget, by and large, has
resorted to  very high  income-tax,
wealth tax, high capital gains tax,
gift-tax, expenditure-tax and estate
dutyi. Leaying aside the estate duty,
expenditure-tax, gift tax and even
the capital gains tax, the high in
come-tax and the  wealth-tax  they
are impartially examined, it must con
vince everyone or even the worst
critic that the wealth-tax and the in
come-tax, between themselves, make
t)ie high-income group pay more than
what they are earning. I am making
this statement with full responsibility
because 1 wish to point out this to
those who have been talking of socia
lism. Take the high income group
man having a capital asset of Rs.
2.000. I am only taking some amount
so that it will give an idea of what
it means. At the rate of 1\ per cent.,
which mum yield expect-

ed, his income will be Rs. 150. On Bs. 150, he
wiTl pay Rs. 126 at the higher level by way of
income-tax and super tax and on Rs. 2,000 h,
will pay Rs. 50 as wealth-tax at the higher
level. The total payment that the higher
income group will be dalled upon to make
will be Rs. 126 plus Rs. 50, that is Rs. 176
whereas even if the yield is calculated at 7J
per

cent, his income will be Rs. 150. Therefore
these two taxes make him minus by Rs. 26.
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I am sorry my friend, Mr. Bhupesh Gupta,
is not here. When I was speaking on the last
Budget, when he was criticising, I offered him
a suggestion: 'Was he prepared for putting a
ceiling on income?" When you put a ceiling
on income, you cannot levy any tax so far as
the ceiling is concerned. Even if you put a
ceiling on income, the man in that income
group will be entitled to save Rs. 35,000 if
that is the ceiling. If Rs. 30,000 is the ceiling,
he will be able to save Rs. 30,000. The form
of taxation that we have accepted makes him
minus. Can t request friends who believe in
socialism that even in the socialist countries,
unless incentive is provided, the income does
not go up? The capital base is not formed. It
has been learnt by Russia at a very heavy cost.

SHRI ARJUN ARORA: You presume
complete elimination of tax evasion which
according to the Finance Minister is not the
case here.

SHRI K. K. SHAH: The argument in favour
of tax evasion is not a substitute either for
incentive or calculation of income. What
about the honest men? Are they entitled to
some consideration or not?

SHRI ARJUN ARORA: Unfortunately they
are very few.

SHrI K. K. SHAH: Why do you deny
incentives to honest men? Do you want to
allow an incentive for the tax evasion? Let us
not forget it. Nobody will say that I am not for
socialism. At least I have neen advocating
socialism for long, but let us examine this and
let us not run at a speed which will make us
stumble. What happens to the unproductive
assets? | have told you about income-tax and
the wealth tax. What about a man who has a
building worth about Rs. 2 lakhs? 1 will not
say about Rs. 50 lakhs because he should pay
for Rs. 50 lakhs. From where does he pay
wealth-tax on his building? From where does
he pay the wealth-tax on his jewellery? I have
no quarrel but let us examine what we are
doing. Iam giving this
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argument because 1 want to plead that in a
socialist economy, the corporate sector must
be looked after because if the corporate sector
is looked after, you are allowing it an
incentive for capital formation by the common
man. Supposing the dividend was 10 per cent,
or 15 per cent., if it goes into the hands of the
rich man, you will mop it up by high taxation
and the wealth tax. But what about the
common man? 50 per cent, of equity capital
now goes to the common man who buys 5 or
10 or 15 shares. Why do you grudge money
going into his hands? We must not forget that
the corporate sector is partly owned by the
Government through the L.I.C. and through a
number of other channels. It is partly owned
by the common man. I am not talking of
control and management. I am very happy that
the Finance Minister has divided the industrial
sector into three compartments—ownership,
control and management. The ownership is
distributed. It is regarding the control and
management where you can fight with the
vested interests; but so far as the ownership is
concerned, it is divided among Government,
vested interests and the common man, and
that is why you will find in the Finance
Minister's speech that he has taken great pains
to see that the corporate sector is preserved—]
wish he had not gone too far.

It would have been an ideal Budget from
my point of view but for certain things which
I beg to point out for his very kind and
sympathetic consideration. In addition to what
I have pointed out about income-tax and
wealth tax, which, so far as the higher income
group is concerned, is more than what he is
earning, there is the expenditure tax, there Ls
the gift tax. Last time when I was asked by
Mr. Bhupesh Gupta from where the high
income group paid, I had told him that he was
paying from the appreciation of the capital.
During the last four or five years, the higher
income group has been able to meet

[ 12 MAR. 1964 ]

1964-65 4198

the deficits, so far as income-tax and ! wealth-
tax are concerned, from the appreciation in
capital because on appreciation of capital he
had to pay 25 per cent and out of the savings of
75 per cent which accrued at the end of the four
or five years he used to meet the deficit. Thus
he has been making up the losses.

Those who are worried about capital
appreciation—I may point out that if a share
costing Rs. 100 has appreciated to Rs. 450
and if you look upon it as wealth, you are
wrong. It is wealth so fai as the wealth-tax is
concerned. By raising the prices they have
been digging then- own graves. On Rs. 100
the wealth-tax is Rs. 2|8, and by raising the
share price he now paye Rs. TH as wealth tax
and he goes on paying for five years, which
means he has paid Rs. 50 already. When this
is sold, this Rs. JO paid as wealth tax is not
deducted. It is paid

* and gone. Therefore,
plead before the Finance Minister is
that this dividend-tax will not achieve
the object with which he has levied
it.  The corporate sector is already
subjected to 50 per cent tax on the
net income. After 50 per cent you
have been good enough to fix a base

what 1 wish to

of 10 per cent return on what is
known as capital bale, which will
include equity capital, preference
capital, long-term borrowings and
loans and so on. What is left is again
subjected to 40 pei cent. tax.
The argument of the Finance
Minister is  that it  should be
used for building up resources rather
than allowing it to be frittered
away in giving higher dividends. But
I venture to point out that there are

two sides. It is not only the reserve
in the corporate sector which will be
able ta ndustry. If a

number of industries are to be floated,
incentive should be given to the common man
so that he does not spend me but saves
something and ploughs i’ back into the
corporate sector by way of purchase of shares.
How will 'the common man now come
forward to purchase shares if in the market he
can get 9 per cent interest?

1
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Somebody was good enough to point out to
me that in the Unit Trust it would be possible
for them to pay-even 8 to 10 per cent. I very
much, doubt it, because this Unit Trust will be
investing the money in shares and when
equity shares are not able to pay 8 per cent, or
10 per cent, how can you give the people
interest of 8 per cent, or 10 per cent.?

SHRI C. D. PANDE:

come to the rescue.

SHrRI K. K.  SHAH: I am
the subject of appreciation.

Appreciation will

coming to

The expenditure tax will ultimately help to
control unnecessary expenditure and the
curbs on the corporate sector will also help
us  to control expenditure, and if to that
extent the purchasing power in  the higher
income groups is lessened, it may help us to
hold the prices. There I have no quarrel.
Assuming that there is concentration of
power, if at all there is—I am talking of the
future End not of the past—whatever con-
centration of economic power may take

place, the Finance Minister has provided
for its elimination by 85 per cent
estate duty. It is a warning that the next
generation iannot depend upon hoarded
money. When you talk about estate duty of
85 per cent, please do not look upon it as
85 per cent. only. I will deal with that just
now. It is 85 per cent on what the

Government will decide to be the value of
the estate. A man with Rs. 4 crores. if he is
called upon to pay Rs. 3 crores. he will not
have Rs. 3 crores in cash. You don't want
him to keep Rs. 3 crores in cash, because in
that case there will be ro industrialisation in
this country. If he goes to realise this Rs. 3
rores from the market, the market  will
sag. Not only will the market sag but he
will ncrt be able to realise it, and in addition
he will be liable to capital gains tax. The
hon. Finance Minister has not made it clear
whether this 85 per cent, will be leviable after
clean valuation of the estate has taken place.
If the clean valuation
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has taken place, it means that all the taxes,
including the capital gains 'tax, have been
deducted. Then if he tries to unload all that he
has "ot, he will not be able to realise even 75
per cent. Therefore, to those who are thinking
that concentration of acono-mic power has
taken place in the past either by manipulations
or by legal technicalities or by undesirable
methods, I would say that it has been
sufficiently taken care of.

SHRI C. D. PANDE: Fully.

SHRI K. K. SHAH: It has been taken care of
more, probably, than what was intended by us.
Therefore, what I was pleading—and even at
the risk of repetition I would submit it—is that
if rapid industrialisation is to take place,
incentives have to be held out to the common
man to save and not to spend. In fact, that in-
centive is necessary for the common man,
because if he spends less then he helps to
control prices also. He will save and he will
control expenditure, provided, of course, he
finds that somewhere he can get better return
and it is desirable to invest his money there.
From my point of view, therefore, this
dividend tax will discourage saving and will
jeo-

| pardise the chances of the corporate sector for
drawing capital from the common man. This
will be a tax on the ordinary investor. So far
as the higher income groups are concerned,
the income-tax and the wealth tax are able to
take care of them, and the

I Government is able to see that it takes oack
from the man more than he receives.
Therefore, this dividend tax can only work to
the disadvantage of the jv'ddle class. The
reduction of the income-tax at the base from
30 per cent to 20 per"ceht does not help the
investor. The man will have to claim refund
of 20 pe, cent instead of 30 per cent.

The argument of the hon. Finance Minister
on page 7 of Part B of his Budget Speech, that
the reliefs which are being given are intended
to strengthen the reserves and augment the
capacity ofthe corporate
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sector to develop, by discouraging 1 the
dissipation of these additional resources in
higher dividends, is from my point of view, self-
contradictory. It is not only reserves that
augment the capacity of the corporate sector to
develop, but it is also the capacity of the
corporate sector to attract capital from the
common man which provides the base for rapid
industrialisation, which reduces the prices and
strengthens the corporate sector. This 7-5 per
ceni dividend tax, instead of augmenting the
capacity of the corporate sector, will undermine
the confidence of the consumer.

I also fail to understand why it is necessary
to make a difference between section 23A
companies and other corporate bodies. As |
have pointed out if sufficient measures are
provided to mop up additional profits from
the higher income groups, no such
discrimination is necessary. It is also likely to
discourage capital formation in the country. In
the same way, the imposition on bonus shares
is not correct, to say the least, because those
reserves from which the bonus shares are
issued or built up, have already paid all the
taxes.

THE MINISTER of FINANCE (SHRI T. T.
KRISHNAMACHART) Not all, only the
corporate tax.

SHRI K. K. SHAH: The corporate tax and
40 per cent, on the excess of 10 per cent on
capital base.

SHRI C. D. PANDE: There is also the
dividend tax.

SHRI K. K. SHAH: Indeed, the reserve has
to be built up from whatever is left after 10%
is paid. I am only bringing this to the hon.
Minister's notice. He understands everything.
My submission is that this removes the
chances of capital formation or augmenting
the income, because if a rich man gets bonus,
it will add to his property and that will be
subjected to wealth tax and higher income-
tax. Therefore, so far as the . . .
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SHRI T. T. KRISHNAMACHAR.: A poor
man will not pay tax.

Surt K. K. SHAH: If he is in the higher
income group, he will go on paying 2i per
cent, and when he cashes it, he will be liable
to the capital gains tax. If a middle income
group man gets bonus shares, it helps to raise
his standard of living. In fact, the bonus
shares have a levelling effect. You distribute
taxation in such a way that the common man
is benefited. The rich man is already looked
after properly. If the Finance Minister is of the
opinion that the rise in prices may not be
arrested and may have to be put up with
however unfortunate it might be, it is our duty
to see that the chances of those affected by
high prices, especially in the lower income
group, are not reduced on account of the fiscal
measures. He has laid considerable stress on
making the most efficient use of the
investments already made and has shown
eagerness to see that it is utilised to its utmost
capacity. That is the crux of the whole thing.
My regret is that we have not come out with
any concrete proposals to say how he is going
to achieve those results.

As far as planning is concerned, I am glad
that you have pointed out this, because we go
on investing but half of the capacity is lying
idle. We go on paying interest on what we
have borrowed even from foreign sources and
the returns are negligible. If the returns and
the savings have not kept pace it is because a
lot of idle capacity is there. While issuing
licences it was the bounden duty of the
licensing department to look after first of all
those factories which have come up; and after
coping with their demands only, you should
have planned further factories. What we are
doing is something like this: We allow
capacity to remain idle while at the same time
plan for further factories, incurring debts, and
do not care for returns. On page 12, he
promises further incentives for attracting
capital but as I have already
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pointed out, Sir, in his anxiety what he has
done is to take away the incentives so far as
the common man is concerned. If we want to
revive the capital market, attune the tax
structure to the need of growth and growing
economy, we have to point out to the people
what cushion for the corporate sector and
individual saving has been provided and
preserved.

The changes in the Union excise duties also
will reduce individual saving. The argument
that the advantage of lower duty on articles
such as dry fruits, copra, caustic soda, etc., ha»
not been passed on to the econsumer and,
therefore, the rates of duty should be revived is
a sad commentary on the policy of our taxation
and its execution. The burden of taxation,
especially when the taxes are raised, is passed
on to the consumer but if that burden is
lowered, the advantage does not reach the
consumer. If that is so, we must devise other
methods but if he is entitled to some relief, it
may be given.

The upgrading of the capital gains tax will
reduce chances also of capital formation and
will affect the returns of the Government. The
wealth tax always goes with the lower
incidence of the capital gains -tax. It is a wise
method for capital formation. If capital
appreciates, it attracts very heavy wealth tax
and by <he time it is realised, it has already
been subject to wealth tax for a number of
years. Since we are now going to levy fifty per
cent, on the higher slab in personal taxation on
capital gains, it will amount to forty-three per
cent, of the capital gains. This will be in
addition to the wealth tax paid over a number
of years. This will discourage investment in
the corporate sector. In his attempt to translate
the Bhubaneswar Reso'ution, with due
apologies, I would say that the Finance
Minister has gone beyond and this, therefore,
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may defeat the purpose which he has in view.
The imposition, as I have said, of eighty-five
per cent, of estate duty, without taking into
consideration the high incidence of the capital
gains tax and bulk unloading, is likely to spell
disaster. The minimum that I would request
him, so far as estate duty is concerned, is this:
Do not force him to unload. It is necessary to
give him an option to surrender the properties
left by the deceased at the price fixed by the
Government after assessing estate duty and
this is being done in England. If the price
fixed by the Government is fifty thousand
rupees or a lakh of rupees, it should be open to
the legatee or the successor, to surrender that
property for that price to the Government.
That is how the manors of the Lords are now
in the possession of the Government in Great
Britain.

I have three or four more points but as the
time is up, I will just mention one point. The
minimum punishment of six months will entail
untold hardship on the common man. The rich
man has legal advisers, the rich man has experts
and he will be able to look after himself but as
was pointed out by my friend, Mr. Pande, if it is
a mistake of Rs. 601 instead of Rs. 599, the man
is liable to punishment for a minimum of six
months. rigorous imprisonment. May I point
out, Sir, as a lawyer who has some experience,
that minimum punishment is acknowledgement
of failure? It is taking away the discretion from
the Judge and appropriating the discretion to
yourselves. The provision of a punishment of
two years is something which nobody will mind.
I can say from experience, and 1 hope my
friends will pardon me, if I assume this—I have
been in practice for a very long time—that
wherever there is a minimum punishment, there
have been more of acquittals. Examine the
records of all courts. The conscience of the i
ljudge pricks him.
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SHBI N. M. LINGAM (Madras): Why do
you oppose if there are more of acquittals?

Suur X. K. SHAH: I do not want more of
acquittals. You impose a fine, as much as you
like. He is an earning member of the family
and there is no other person. Why do you want
to discredit him and remove him? If he has
hidden wealth, take .it away from him. A
common man mwho is earning six thousand
rupees a year, if he is taken away and is
sentenced to a term of six months, it will mean
untold hardship. His Jamily will be deprived of
one earning member. The rich man will look
after himself. He will not go to jail. It is the
ordinary man like you and others who will go
to jail.

SoME HON. MEMBERS: No, no.

SHRI T. T. KRISHNAMACHARLI: "The
remedy is simple. Don't hide anything.

SHHI K. K. SHAH: I have examined this as
a lawyer. They may be mistakes. They will not
be covered by <bona fides'. This will open up
the flood-gates of corruption. After all, they
are the earning members of the Indian family
and they should not be esubject to a treatment
which will *make them useless for the rest of
their lives.

Sir, 1 submit that if he would not have
resorted to dividend tax, high capital gains tax
and bonus tax and -would have provided these
safeguards, this would have been an ideal bud-
get It cannot be denied that he has provided
arguments for everything that he has done.
Nobody can deny that, and I am prepared to
say that even his worst critic cannot say that he
has not given an argument for everything that
he has done. He has thought out and argued
everything. Therefore, I plead that if a better
argument is advanced, I am sure, he will be
prepared to reconsider so that the goal that he
has set can be achieved.

Thank you. 34
RSD—S5.
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ProOF. M. B. LAL (Uttar Pradesh): Sir,
when last time I spoke on the Mid-term
Appraisal of the Third Five Year Plan, I
maintained that the Congress Resolution on
democracy and socialism was not a socialist
document. It lacks a socialist analysis of
Indian economy, fails to deal with any
important problem of socialism, does net try
to bring into focus any significantly socialist
solution of India's social and economic
problems. I then maintained that the Congress
brand of socialism is an aid de camp of
capitalism. Therefore, when Mr. Chinai and
Mr. K. K. Shah maintain that this Budget is
tuned with the Bhubaneswar spirit and
propose that it should be brought into greater
tune with the Bhubaneswar Resolution
through reduction in estate duty and through
greater concessions to industrialists, I am not
at all surprised.

I wish, however, to submit that in the
Budget speech no attempt is made to correlate
the Budget proposals with the social objective
of socialism or the socialistic pattern of
society. As was admitted by Mr. Chinai, there
is no reference whatsoever to socialism in the
Finance Minister's Budget speech. In his reply
to the general debate on the Budget in the Lok
Sabha, an attempt has been made by him to
define the goal or the perspective of his
Government. Therein he says, "The goal that
we have set for ourselves is clear. We shall
march towards a free society in which
freedom from fear, economic, political and
personal, shall be assured, and the things that
come in their way from time to time would be
pushed out".

[THE DEPUTY CHAIRMAN in the Chair.]

He further says: This is the perspective set
before us. Call it by whatever name you like,
democratic socialism or mere socialism or any
form of it; the word itself has no precise
connotation." Madam, I have spent 35 years
of my life in
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studying and teaching socialism and I must
confess that I never came across such a
definition of socialism. I, therefore,
congratulate the Finance Minister, the
spokesman of the Congress Government and
of Congress socialism, for his originality and
ingenuity in defining socialism. But as a
student of socialism, I beg to submit that it is
not possible for me to accept this to be a good
definition of socialism. I beg to submit,
Madam, that this perspective of freedom from
fear is not even as explicit as the American
concept of Four Freedoms. I therefore hold
that by whatever name you may like to call
this perspective, this perspective cannot be
regarded as a socialist perspective by any
objective student of socialism.

Budget (General)

Madam, in the Budget speech an attempt
has been made to distinguish between
ownership, control and management. The
concentration of ownership is more or less
denied. The management, it is said, is not to
be touched. Control is to be so controlled that
there may be no monopoly and for that
purpose a monopoly commission is to be
appointed. Madam, I beg to submit that the
number of big private companies owned by
seven persons or less is rapidly increasing. It
is said that 50 per cent, of the shares are held
by half a per cent of the shareholders. There is
considerable concentration of investible
wealth in banks and therefore it is very
difficult for us to deny that there is no
concentration of wealth or investible money in
a handful of persons. Again, I for one do not
know how it is possible for you to deal with
the problem of monopolies unless you treat
ownership, control and management as an
integrated problem. Merely through some
control over controls it may not be possible
for you to control the monopolies. I think in
the United States of America an attempt has
been made through anti-Trust laws to control
monopolies and to deal with the three
problems in an integrated manner.  Even
there
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the attempt has not been so far successful in
checking the concentration, of economic
power.

In the Budget speech, it is said that though
the managing agency system and improvised
selling agencies dynastic domination is
perpetuated. And yet no attempt is made in the
Budget to abolish the managing agency system
which, I maintain, is an anachronism even in
the capitalist economy. All that is promised is
to weaken the managing agency sysftem and
the improvised selling agencies through fiscal
measures, and [ have tried my best to read and
re-read the Budget speech to find out whether
any definite proposal is made to weaken the
managing agency.system and, to my regret, |
found none.

Suri K. K. SHAH: May I point out that he
has finished the managing agency system. The
managing agency has no capital and he is only
permitting now 10 per cent, as capital.

PrROF. M. B. LAL: I do not know. In the
Bhubaneswar Resolution, it is-pointed out that
speculative gains, illegitimate incomes and
other antisocial manipulations of the Big Busi-
ness have a considerable bearing on the
concentration of wealth, growtn of disparities
and monopolistic trends. It was also said that
through their corruptive influences, they were
causing large distortions in the economy and
were tending to undermine the social and
political life of the country and as such were
posing a threat to democracy and socialism, I
am more or less quoting the important words
of the Resolution. I still feel that there is no
provision in the Budget to control these
speculative gains and illegitimate gains.

In the Bhubaneswar Resolution, there was
also a talk of reorientation of the social
services. In the Budget speech, there is no
mention even of social welfare. Social welfare
does not seem to have any impact on the mind
and thinking of our present Finance Minister.
He has talked of social securities.
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It is no doubt said that our efforts to improve
the lot of low income groups should be
directed towards measures of social security,
but in the Budget Speech no specific measure
is proposed to be taken in that direction. All
that is promised is to devote in the coming
year special attention to the task of
mobilisation of social security measures for
capital formation. It is difficult to believe that
when the Congress Party in its Bhubaneswar
Resolution urges the Government to take
bolder steps in the direction of a programme
of social security, the Congress only wishes
such securities to be further mobilised as a
source of saving for investment. If Mr. K .K.
Shah feels that that is the correct interpretation
of the Bhubaneswar Resolution, I have no
quarrel with him as I am not committed to the
Bhubaneswar Resolution.

E:i.:gct {General)

SHRI T. T. KRISHNAMACHARI: Then,
why do you use it?

PrOF. M. B. LAL: Madam, the Finance
Minister was rightly concerned over the rise
in prices, but there is hardly any price policy
in the Budget Speech. In his reply to the
general discussion in Lok Sabha, he says that
a new price policy is in the process of
formulation. May 1 submit, this Congress
Government is in power since 1946 or 1947.

SHRI T. T. KRISHNAMACHARI: From
2nd September, 1946.

ProOF. M. B. LAL: It is now m more than
seventeen years and yet it is only in search of
a price policy. As pointed out by American
experts who prepared a report on the food
crisis, our present price policy does not bene-
fit production, doss not benefit consumers.
It benefits only speculators.

In the Budget Speech, sufficient attention is
not paid to agricultural development and to
the development of agriculture-based
industries. As was pointed out in the
Economic Survey for 1963-64, more than 50
per cent, of the index number of industrial
production is covered by agriculture-based
industries. 1 do not find
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any attention being paid to agriculture-based
industries in the Budget Speech. No attention
is paid to the inter-relation of agriculture and
industrial development in the Budget Speech.

AN HON. MEMBER: Question.

PROF. M. B. LAL: Only it is said that
fertilisers are to be produced. But he fails to
point out that our target in regard to fertilisers
is not going to be fulfilled. And he does not
propose any special measures to see that even
the targets laid down in the Third Five Year
Plan are fulfilled.

Much attention is paid to industrial
development and for promoting industrial
development, incentives to industrialists are
being provided. And Mr. K. K. Shah and Mr.
Chinai are not satisfied with the incentives
that are provided by our Finance Minister in
this direction. I feel even the capitalists are to
an extent satisfied. I was in the Parliament
Library reading the "Eastern Economist"
dated 29th February. Therein it is said:

"The substitutions of the superprofit tax
with a far more restrained surtax on
companies is a distinct gain the value of
which is immensely increased by the
extensive preferential treatment granted to a
number of selected industries and the
consolidation and continuation of various
tax ~ advantages accruing to new
companies.".

That paper, which surely is a paper owned
by the capitalists, feels that the Finance
Minister has presented to industrialists a
bouquet of fiscal blessings with only a few
thorns, which, of course, are requested to be
removed.

To my utter surprise, while all possible
attempts are made to provide incentives to
industrialists with a view to promoting
industrial development, no attempt is made to
provide any incentive to industrial workers.
Perhaps our Finance Minister feels that only
industrialists need incentives. The industrial
workers are made to work on terms on which
they are working today. Inthe Budget
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[Prof. M. B. Lai] Speech, it is definitely
said that they should not expect any increase
in expendable income and they should not
expect compensation for increase in the price
of agricultural goods. All that is promised to
them is social securities mobilised as a means
of investment. I beg to submit that this is a
poor inducement to producing masses hard hit
by increasingly high prices. Starving millions
must be assurtd of meeting their bare necessi-
ties before they are expected to do their best
for building up our national economy. They
need to b, fed properly to enable them to
render service with necessary efficiency. The
Finance Minister does not seem to attach
much importance to labour efficiency which is
in no way less necessary than efficient
management and adequate capital for the
economic development of the country.

With regard to taxation, he has propounded
a new policy. He maintains that taxation has
to be used as "a sensitive and multipurpose
tool, to encourage production, to keep a mea-
sure of restraint on rising levels of
consumption, to ensure that the people get the
fruits of their labour, to induce savings and to
prevent profiteering so that inherent ills of a
scarcity economy are not multiplied." But
hardly any new tax proposal can claim to be
motivated by a desire to prevent profiteering
or to secure to the working people the fruits of
their labour, though a great many of them. as I
have indicated before, are aimed at inducing
savings, investment and good profits.

The expenditure tax may be said to be
intended to keep a measure of restraint on the
rising level of consumption and I welcome the
reimposi-tion of expenditure tax, though my
friend, Mr. K. Santhanam, says that it is an
unproductive tax. All that I can say is that
high expenditure is surely unproductive. The
tax itself may or may not be unproductive.
But it is not likely to prove an effective curb
on wasteful expenditure indulged in by the
rich. A ceiling on
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expenditure needs to b, imposed. So long as
the nation is not in a position to provide even
bare necessities of life to all, a few cannot be
allowed to roll in luxuries. Disparities in
standards of living will have to be reduced to
induce the working people to be satisfied with
simple living and to facte cheerfully the
hardships of austerity for the sake of
economic development.

It is claimed that the proposed re-graded
income-tax structure integrating various
surcharges will mean a reduction of tax at all
levels and that the burden on the incomes at
lower grades will be substantially lower than
what it is now. But this has been found out to
be a travesty of truth. At the level of Rs.
10,000 income there will be an increase of
taxation by 5 par cent; at the level of Rs.
15,000 there will be an increase of income-tax
by 2'S per cent, or so; but while at the level of
Rs. 20,000 there will be a reduction in
income-tax at the rate of 2-4 per cent; on
incomes higher than Rs. 1 lakh there will be a
reduction in income-tax by 11 per cent. I beg
to submit, Madam, that this remodelling of the
income-tax structure cannot be regarded as
progressive or socialist in character. It is
definitely regressive and reactionary in nature.

The Finance Minister has promised to re-
examine the impact of the new rate structure
of the estate duty, and I am therefore not in a
position to say whether the proposed rate
would continue or not. If the proposed rate
forms part of the new tax structure, I am
prepared to admit that it will have a
significant impact on certain families, But I
do not think that it will have a worthwhile
impact on the system of capitalist economy.
The rich, who are allowed remission in
personal income-tax to the tune of 11 per cent,
and great many concessions in corporate
taxes, will as a class be the gainer under the
new dispensation of the Finance Minister. The
lowering of exemption limit for wealth tax
will, on the other hand, have some impact on
that section of the middle classes who own
property and wealth between
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Rs. 1 lakh and Rs. 2 lakhs. I was reading the
other day a report (j)f the proceedings of a
Chamber of Commerce. The industrialists
gathered there proposed that the exemption
limit must not be lowered and that the middle
class people should not be put to extra
taxation. The great Congress socialist, Mr. K.
K. Shah, on the other hand welcomes this
change in the wealth tax as a proper measure
fo, promoting socialism of the Congress
brand.

Madam, in short, the new budget cannot
claim to be socialist in character. Nor can it be
said to be imbued with the spirit of social
welfare or social objectives of the
Constitution. Nor can the concept of national
ir jni-mum, enunciated in the Bhubaneswar
Resolution, claim to have exercised any
impact on this budget To stimulate capital
formation and to provide new incentives to
industrialists with a view to accelerating the
speed of industrial development are its main
objectives. Remodelling of tax structure in
certain directions is its another objective. The
revision of the rate structure of estate duty and
gifts tax alone seems to be motivated by a
social objective of progressive character. The
budget proposals promise no relief to the hard-
hit poorer and weaker sections of the
community. The capitalist class will be the
chief beneficiary. It may have to shoulder
certain new burdens and may protest against
the reimposition of expenditure tax as well as
against certain modifications in estate duty,
gifts tax and capital gains tax. But despite
certain unpleasant thorns, the bouquet of fiscal
blessings presented to them by the Finance
Minister must infuse capitalists with new
confidence and spirit. They could not expect a
better budget even from a Government
pledged to promte capitalist economy. The
economic development is conceived by the
Finance Minister the way capitalists would
have liked it to be viewed. Development on
these lines cannot lead us to democratic
socialist order. It can only foster the capitalist
system. With 1 egret I have to say that the
ruling
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parti';  professions in
socialism s'tand exposec.

regard  to

SHRI NAFISUL HASAN: Madam Deputy
Chairman, the Finance Minister has presented
what may be called istic budget. I am glad and
,Jiappy that he has not been swayed by cheap
slogans but has faced the realities of the
situation. That the Budget has been criticised
with equal vehemence both by my
Communist friends and by those belonging to
the Swatantra Party is proof positive of the
fact .that our Finance Minister has adopted a
golden mean.

I am very happy to find that he has made
sufficient provision for incentives for
augmenting production. Production being our
first priority, it was absolutely necessary that
steps should be taken to encourage
production. The question of distribution
comes later. If we fail in our attempt to
produce, naturally there will be very little
available for distribution. Just as he kas
provided incentives for production, he has
also taken step to see that the profits obtained
by production are shared by the State by
increasing the taxation.

Quite a large proportion of the amount has
been allotted for defence. That is unavoidable
in the circumstances in which we are.
Although we are not actually fighting a war,
there is a state of emergency and in recent
times there have been incidents on our border,
and quite recently the flirtations which China
is having with Pakistan are increasing the
danger to our border. It is high time that we
must be fully prepared to defend the integrity
of ou, country, and although ther.e is' only'a
slight increase in the defence budget over that
of last year, I think the whole country will be
prepared to budget any amount our defence
requirements need.

While dealing with the question of defence,
I may also referto what
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LShri Nafisul Hasan.] happened in Bast
Pakistan some weeks ago. It is said that the
happenings in East Pakistan were due to the
theft of the holy relic in Kashmir. I am not
able to agree to such an argument because it
was never alleged that the theft of the holy
relic was committed by any Hindu or that any
Hindu had anything to do with that affair. In
fact, all the agitation that was conducted by
the people of Kashmir showed absolute
communal unity; there the Hindus, the Sikhs
and the Muslims, all were united ;n the
agitation that was conducted in respect of the
theft of the holy relic. Th, .real reason why
these happenings took place in East Pakistan,
to my mind, will be clear if we look to the
history of the Pakistan Government during the
last sixteen or seventeen years that Pakistan
has been in existence. We find that there has
been no stable government at any time and
whosoever came to power, always exploited
the question of Kashmir in order to conceal
his acts of commission and omission and to
continue to remain in power. They always
tried to excite the people, placing the question
of Kashmir before them. All their gov-
ernments behaved like that. They were aware
that the question of Kashmir was to be taken
up by the UNO. Therefore, there wag a design
behind what happened in East Pakistan; they
wanted to prove their contention of the two-
nation theory and therefore it was the
Government and the press in Pakistan which
incited the people of East Pakistan to take
action against the minorities there. Otherwise,
the theft of the holy relic has absolutely
nothing to do with those happenings in East
Pakistan; this incident was exploited by the
leaders of Pakistan themselves.

We are faced with a very serious situation
as a result of what happened in East Pakistan.
There were repercussions on this side of the
border also, and I am very sorry to say that on
this side of the border, those persons who
indulged in these things, unfortunately,
played into th, hands
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of Pakistan because that is going to strengthen
their stand on the two-nation theory. I am
ashamed to speak about what happened on
this side because it supports the contention
that we are not one nation; otherwise, there
was no occasion that there should be
repercussions on this side of the country to
what happened in East Pakistan. There was,
however, a difference. There was connivance
there on the part of the Government in
Pakistan; they were helping; they were
inciting. But on this side, I am happy to note,
the trouble was nipped practically at the very
outset. Military was called out and within two
or three days, the whole thing ended. I must,
in this connection, pay my humble tribute to
our Home Minister for the prompt and strong
action that he took in the matter and also to
the Chief Minister of West Bengal. As far as |
know, our brethren in Calcutta and its suburbs
were mostly helping the Muslim minority
there and very few people, mostly goondas,
were responsible for all that had happened.

But there is one thing whitJh, I think, I must
bring to the notice of this House and that is that
everyone of us, whether belonging to the majo-
rity or the minority community, must assert
himself. Thai, is what is wanted on this side. We
must see that nothing of this sort happens on this
side; let Pakistan do whatever it likes. They
claim that they are the champions of the
minorities here; they claim that theirs is an
Islamic State. But their actions' are absolutely
un-Islamic. No person in the world can forgive
them. And if they had the least anxiety about the
Muslims in this country, their actions would
have been different. It is they who are
responsible for the trouble in which the
minorities here sometimes find themselves. We
must tell them: 'Please take your hands off us.
We ar, quite happy where we are. We have
confidence in our brethren here. | If you have
any sympathy with us, I please try to keep your
own minori-



4217
ties satisfied. That is all we ask you to do.

Budget (General)

I was surprised to hear about some thought
Or some consideration being paid to the
question of exchange of population. I am glad
that the Government dismissed it without any
hesitation. To my mind, the mere thought of
exchange of population is a negation of our
secularism. The Muslims are as much citizens
of this country as our Hindu brethren are; we
are not chattels. "We refuse to be treated as
such. We can never agree to any government
or any person deciding that we should go to
Pakistan in exchange for some persons who
are coming from there. I must make it clear.

I will just mention one or two points and
finish. We are at present facing high prices in
the country, particularly of foodgrains. The
common man is affected very hard by that.
There is talk of controls. I fully remember the
occasion when controls were introduced last
time. In order that controls may be successful,
we must have an efficient and honest admini-
stration before controls are imposed. I hope
sufficient consideration will be paid to this
aspect of the question. We will need a staff to
enforce the controls; it being a temporary
affair the staff will have t° be a temporary one.
As compared to the permanent staff who have
a stake in the services. I think the temporary
Jaff will be the least reliable to handle guch
important things as controls.

There is talk of corruption and
blackmarketing also. I think our duty is to take
the public with us, to educate them, not only
by word but by examples. From what I have
been seeing, 1 think no attention has been paid
to this aspect. We feel no hesitation to accept
invitations from those who have been
indulging in blackmarketing and getting
money out of corruption. There must be a
social awakening. We must show by our
conduct and teach the public not to respect
those persons on account merely of the fact
that they are rich, and unless we do it, it will
not be
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possible for any Government to end all these
vices.

Thank you, Madam.

Sum RAMGOPAL GUPTA  (Utter
Pradesh): Madam Deputy Chairman, the
Budget proposal? for the year 1964-65 are
paradoxical indeed. We on this side of the
House are glad to see that Members of the
ruling party are as critical of the proposals as
we have been. Perhaps they are seeing the
writing on the wall and are realising now
though belated, the groanings and the
sufferings of the people who are being
crushed between high taxation and spiralling
rise in prices. It is indeed a matter of courage
that they have come out as critically as
perhaps we could not be, because we would
be labelled, at least my class would be
labelled 'vested interests'.

PROF. M. B. LAL: They are socialists.

SHRI RAMGOPAL GUPTA: I am not
afraid to say that if the fiscal policies and
other policies continue unabated and the
moneys realised from taxation are spent
recklessly, we are heading towards doom. Our
situation is  frought wKh  serious
consequences, and if the goodwill that is
shown by the Government in words more
than in kind are shown in kind, we can save
the situation.

We are facing two enemies on our borders.
Pakistan is spoiling for trouble, and we know
what China did to wus. Under these
circumstances, the best thing for us to do is to
keep a happy and contented common man
who is ultimately the person who contributes
towards the expenses of the Government, of
the State, and who also fights on the battle-
field.

While it is not possible to practically throw
light on many important matters of the
Budget in such a short time, I think I will be
failing in my duty if I do not point out some
salient points. First I will come to the
indebtedness position of our country. There
appears to be no ceiling to the indebetedness
of the country. Debts raised inside of India on
31st March,
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[Shri Ramgopal Gupta.] 1965, shall amount
to Rs. 5069 crcres as against Rs. 4780 crores
on 31st March, 1964. Then, this year the in-
crease will be approximately Rs. 285 crores,
and per capita it comes 'to approximately Rs.
6-3. Totol debts raised inside and outside
India on the same date shall be to the tune of
Rs. 7507-83 crores, and this well come to
approximately Rs. 166-8 per capita. And this
is not the. end of it. There are then the debts
raised by the States and the States are going to
raise another Rs. 705 crores, and this will put
the indebtedness at approximately Rs. 200 per
capita, whether minor or major.

Added to the burden of debt are the burdens
of taxation. According to the Budget for
1964-65, out of an estimated income of Rs.
1836 crores, the income from actual taxation
amounts to Rs. 1360-25 crores, and this works
out to Rs. 30-7 per capita. And the taxes
levied in the States over and above the Central
taxes will amount to Rs. 705 crores, making a
total of about Rs. 2100 crores. Thus the per
capita taxation in 'the country will be
approximately Rs. 49. It may be argued by the
Treasury Benches that all the burden of
taxation is not on the common man. May I
submit that, apart from other facts, at least
two main items of Central taxes inevitably fall
on each and every person. These two items
are customs and excise. The total income of
the Government of India in 1964-65 will be
Rs. 989 crore, from these heads, and this
works out to Rs, 22. Now, State taxes are not
levied on any specific income group; they are
distributed equally on all, and the impact of
this will make the total for the common man
Rs. 40 per head. It would be illogical to say
that it is not a heavy burden on the people
who are finding it extremely difficult to keep
their body and soul together, because of the
Government's failure to check the abnormal
rise in prices of essential commodities and
articles of daily use.
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Coming to the rise in prices, xne
bureaucracy has its own way of calculating
this rise. They have calculated that between
March 1963 and January 1964 the rise in
prices of: commodities i to the tune of 7'S per-
cent. Well, I do not know how these figures
have been arrived at or this percentage has
been worked out. Having found the figures
from the market I can say with all confidence
that this is absolutely a travesty of facts, The
rise has been as under. These figures have
been collected from the Kanpur—Lueknow—
Allahabad—Varanasi region of Uttar Pradesh.
Wheat is selling there at 1 seer 6 chataks to a
rupee as against 2 seers and 4 chataks some
months back. Ordinary rice is being sold at 1
seer 6 chataks as against 1 seer 12 chataks an,
in many places you get only 1 seer 10 chataks
to a rupee. Arhar Dal has come down from 1
seer 6 chataks to 14 chatak, only, while gram
has. come down to 1 seer 12 chataks fronr 2
seers 13 chataks. Well, Madam, these are the
figures.

Madam, we know the sorry state of affairs
in sugar distribution. Mistakes and mistakes
have been made and today, in the open
market, sugar is sold at Rs. 1-10 as. per kilo
whereas the controlled price'of sugar is about
Rs. 1-3 as.

SHRI LOKANATH MIiSRAr Probably the
bureaucracy collects the rates at which the
Ministers axe supplied.

SRl RAMGOPAL GUPTA: May be that
these figures are obtaining in Delhi under the
shadow of the Central Government. The
common man is exasperated at the inefficiency
of the Government i, providing even the
ordinary requirements of life at reasonable
rates. Granting of dearness allowance will not
make any' big difference to the wage earner
because if the price rises by about 100 per
cent, and the dearness allowance rises only by
10 per cent, or 15 per cent., he is still short by
80 per cent. or 75 per cent, in his total ear-
nings. I am afraid the situation is fraught with
serious danger¥;
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Coming to national income, Madam, I think
it is high time that we faced the facts a, they
are. In 1962-63, our per capita income was
estimated at Rs. 294.7 at the 1948-49 base.
This did not represent our actual national in-
come. It included Rs. 1,020 crores spent on
Government administration which is about 7
per cent, of the total national income.
According to sound economics, only
evaluation of production is calculated for
purposes of national income, but our
Government treats the salaries paid to its
servants as production. Services rendered are
actually included in the value of goods
produced. I may be permitted to point out,
Madam, that at the current or existing rate of
prices, the national income is not going up; it
is in fact going down. Last year, I had cal-
culated it to be not more than Rs. 271 on the
1948-49 index. In view of the soaring prices, |
am not prepared to place it at more than Rs.
260 at present. Out of Rs. 150, the common
man has to pay Rs. 48. towards taxes, that is,
approximately 17 per cent If interest on debt
and other liabilities of the people of the
country are calculated, this income should be
re-duced at least by 40 per cent.

The Budget proposals also contain certain
radical measures in the nature or a substantial
increase in the rate of estate duty, capital
gains tax and gift tax and reduction in the
base for wealth tax. These measures would
inevitably result in the erosion of the capital
base and thus retard the process of economic
development.

The reintroduction of the expenditure tax
doe, not seem to have any logical basis. It is
indeed amazing that this tax has been
reintroduced in spite of the fact that it did not
bear any fruit in the past when it was discard-
ed. The Compulsory Deposit Scheme was
introduced during the period of emergency.
To convert it into any annuity, payable in ten
yearly instalments, does not stand to reason. I
think the people are being hoaxed into wrong
situations. It is in this guise
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no more an. emergency measure. It is being
made into a permanent feature now which is
against the very spirit of the Scheme when it
was enunciated by the then Finance Minister,
Shri Morarji Desai. It will never, for the
matter of that, be helpful to the de-positer. A
compulsory  insurance scheme, where
immediate claim after death is payable, would
be more welcome to a middle clas, salaried
man than the money payable to the dependant
on the expiry of ten years.

It is common knowledge that a large
number of people taking insurance policies
belong to the class whose income exceeds Rs.
15,000 per year. The introduction of Annuity
Deposit Scheme would certainly coma in the
way of the people concerned to take life
insurance policies. This would not only create
a sense of insecurity in the minds of the
dependants of these people but also retard the
progress of Life Insurance Corporation which
happens to be a monopoly department of the
Government. In effect the Annuity Deposit
Scheme would do a great deal of harm to the
depositors and at the same time it would not
be very much beneficial to the Government.
In order to ensure the continuous progress of
the life insurance scheme, the amount of the
premium paid on life insurance policies
should be adjusted against the annuity de-
posits payable by the persons concerned. This
would ensure continuous flow of money to the
public exchequer by means of life insurance
premia and at the same time provide security
to the dependants of the people concerned.

Madam, next I come to the civil
expenditure. The other day the Finance
Minister, Shri Krishnamaehari, explained the
steep increase of Rs. 191 crores in civil
expenditure. He has explained the increase of
Rs. 62 crores on account of substantial items
matched by a corresponding increase in
revenue receipts. That means that whatever
revenue receipts are being received under this
head are being-spent on revenue expenditure.
Then,
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there is an. increase of Rs. 53 crores on
account of grants to States and Rs. 36 crores
for servicing of public debt. I appreciate that
public debts have got to be serviced, otherwise
our very stature as a paying country will
suffer. I also welcome the increase of Rs. 10
crores to cover payment of increased dearness
allowance to low-paid employees, and Rs. 18
crores as grants to States for social benefits.
Rut I am not convince” about the sums of Rs.
53 crores and Rs. 62 crores.

4 P.M.

I still feel tha't under the careful pruning by
Shri T. T. Krishnamachari this steep rise in
expenditure could have been appreciably
curtailed. Naturally if the people pay taxes,
they have a right to demand that the money is
spent well and is not fettered away in schemes
and in projects which are not fruitful. The
Government is very anxious and rightly so, to
realise the arrears of Income-tax even by
coercion from the defaulters. Yet it is helping
the States by giving them a long rope by not
realising its dues from the States and
sanctioning them still more loans. The arrears
of unrealised loans from the State
Governments today stand at Rs. 3,000 crores
and this represents a very high amount in the
total Budget of the country. It would immen-
sely improve, ,1 maintain, our ways and means
position if this sum was realised.

Much has been made out of the little reliefs
given to the common man in the shape ,l some
reduced taxation and things like that. Yet what
is its implication? There is practically no gain
to him. In the present context of things, when
the prices are high and a person cannot
maintain his standard of life properly. , .

SHRI LOKANATH M.ISRA: On a point of
order. During the Budget discussion we
expect either the Finance Minister or the
Deputy Finance Minister to be present here. |
want your ruling on this.

AN HON. MEMBER: There is a Minister . .
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THE DEPUTY CHAIRMAN: The Deputy
Finance Minister was here. I think she has
gone out for a few minutes. The other day I
had said that somebody from the Finance
Ministry should be here also. There she has
come.

SHRI RAMGOPAL GUPTA: We did
anticipate that in his wisdom the Finance
Minister will consider the problem of the
common man and reduce . .

THE DEPUTY MINISTER IN THE
MINISTRY oF FINANCE (SHRIMATI
TARKESHWARI SINHA) : Madam, I just went to
receive a telephone call.

THE DEPUTY CHAIRMAN; I thought so.
That is what I jaid that you would be back
again.

SHrRi RAMGOPAL GUPTA: I
thought the Finance Minister will reduce the
burden on the common man and at least the
base for income-tax could have been raised to
Rs. 6,000 after which taxes should have been
levied. It sems that the Government at present is
not interested in alleviating the sufferings of the
people but only in collecting taxes and paying
the salaries to its staff. Much of our money is
being frittered away in the name of social
welfare and social security services but no step
is  being taken to enquire from the States what
they are doing with th, money that is allotted
to them. The Mid-Term Appraisal of the
Third Plan indicates that out of the provision of
Rs. 103.30 lakhs under Social Welfare
Programme for all the States to be spent during
the three years up to 1963-64, the actual
expenditure is anticipated to be only Rs.
14.10 lakhs by 31st March, 1964. It is
understood that the Working Group of the
Social Welfare Unit has prepared a Budget of
approximately Rs. 205.92 lakhs for the Fourth
Five Year Plan, but a mid-term appraisal of the
situation would indicate that the money
allotted to the States has been diverted to other
purposes  and not utilised for the purpose for
which it was given to them. To quote in-
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stances, Rs. 31-32 lakhs were allotted to
Andhra. ,It spent only Rs. 1-33 lakhs in the
first two years of the Third Plan. Gujarat spent
only 97,000 out of Rs. 17.74 lakhs allotted to
it. Kerala spent only Rs. 60,000 out of an
allotment of Rs. 15.34 lakhs. Not a single pie
wa, spent by Madhya Pradesh and Madras out
of their allotments of Rs. 17.60 and Rs. 15
lakhs respectively.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): For what it was allotted to Andhra?

SHRI RAMGOPAL GUPTA: For social
welfare. Maharashtra spent Rs. 45,000 only
out of Rs. 21 lakhs. Orissa spent Rs. 75,000
out of Rs. ID lakhs. Punjab spent Rs. 1.62
lakhs out of Rs. 15 lakhs. Rajasthan spent Rs.
45,000 out of Rs. 13.60 lakhs and Uttar
Pradesh spent only Rs. 2.46 lakhs cut of a total
allotment of Rs. 44.70 lakhs. This state of
affairs clearly reveals the utter incapacity of
the State Governments to give effect to the
much-publicised plans of Social Welfare, for
which 'the Central Government collects
money at the cost of the common man's family
budget. My submission is that in spite of
several national calamities which we have
faced during the last two years, in spite of the
failure of the Government to control the rising
prices, in spite of the fact that everybody in
this country is getting poorer and poorer day
by day, the Government has failed to put any
effective control on the wastage of expenses
and on the misuse of allotted money. It is
guilty of mismanaging the financial and
economic affairs of the country, and unless it
is made to feel that wasteful expenditure and
inefficient administration are not going to be
tolerated, there would be no end to the
hardship to the common man. It is indeed a
very sorry and sad state of affairs that the sum
of Rs. 103 crores allotted to Defence, after the
setback We had on the northern frontiers, were
not utilised last year. There can be no possible
explanation in the face of the gravity, in the
face of the situation as it is obtaining in
the
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country and when we are beset on all sides by
enemies, if This big sum is not utilised, it will
create a big dent In the total defence efforts of
the country, and I feel that hon. Members will
agree with, me that it is a very sorry state of
affairs in the overall set-up of the Defence
Department of this country.

We have demonstrated to the Government
and to the world outside that in the face of
danger, we were one people and if ever a
situation arises, which we may have to face at
any time, it will again be demonstrated by the
people in this country that they are one
people, but certainly they deserve a better
treatment at the hands of ihe Government in
which it had reposed confidence and has en-
trusted its destinies to it, and let posterity not
say that the Government failed the people at
the time of its crisis and at the hour of its
difficulties. Thank you.

atedl mzar wwa (TwerE)
qEAET ITIATfE wEEar,  fae wd
St A S T 9T @9 W TureaT
fopmr 2 38 WS sum § ATRaTET Wi
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¥ Srar g wgd adifE g e §
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agT T AT A WA E 0§ AT
g qF &7 wwar 3 oo S
an F afaw so F fag s g
& ar

[Tae VICE-CHAIRMAN (SaRT
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+I 1 Hindi transliteration.
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"No person shall be appointed as a
university teacher except on the
recommendation of a Committee of
Selection constituted for the purpose.

The Selection Committee shall consist
of the following members:

The  Vice-Chancellor—Chair-
man, The Dean of the Faculty
concerned, One Member of tne
Syndicate selected by the Syndicate,
Two persons possessing special
knowledge of the subject concerned,
appointed by the Chancellor on the
recommendation of the Syndicate".
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SHRI P. N. SAPRU: On a point to order.
The hon. Lady Member is speaking with
special reference to some State matter. Are
we concerned with State matters here?

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You are right, Mr. Sapru. I have
already pointed it out.

SHRTMATI SHARDA BHARGAVA: TOU
have pointed it out, Sir, but I am still
maintaining that when the money comes from
the Centre, we the Parliament and the Central
Government should have s”n° check on these
matters.

SHRI P. N. SAPRU: But only in a general
way can these be referred to.

SHBIMATI SHARDA BHARGAVA: But
during the Budget discussions, I think we can
say if there is any difficulty anywhere.

Suri P. N. SAPRU: 1t is not open to us in
any way to do much.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You may not go into the details.

SHRTMATI SHARDA BHARGAVA: No, |
am 1¥>t going into details. If I were to go into
details, I could speak for five hours.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You have only fifteen minutes and
that is why I am telling you. Of course, you
can dispose of that time as you like.

SHREVIATI SHARDA BHARGAVA: All
right. I will be brief.
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Prop. M. B. LAL; She is trying to prove
the case for putting Education in the
Concurrent List.
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THE VICE-CHAIRMAN (SHRIAKBAR ALI
KHAN) : Professor Saheb, that Minister is not

here. So, it is not right for us to say anything
about the Minister.

PROF.M. B. LAL: Iam only saying
this . . .

SHRI A. M. TARIQ: The Central Education
Minister?

PROF. M. B. LAL: That is what she says.

SHRI A. M. TARIQ: Does he mean the
present Central Minister for Education or the
ex-Minister?

SHRIMATI SHARDA BHARGAVA: I am
not referring to the present Minister.

fto wwz fagrdt v & wrd
7d T EET E fF omEw e
A aee ogeww fafeer @
T 2 | maw afma oagas
fafezs a1 20

SHRIMATI SHARDA BHARGAVA: If it
is a question of . . .
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(Shri A. M. Tariq stood up)

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : Shrimati Bhar-gava is on her legs.

SHRI A. M. TARIQ: Before she explains
her position, I would like to say that if it is a
question of the ex-Education Minister who
unfortunately himself has become a Vice-
Chancel-lor. we cannot discuss the question
but if it is a question of the present Education
Minister, we can discuss this.

SHKI.MATI SHARDA BHARGAVA: He
has not yet become the Vice-Chancellor.

# qrEAm 5FF § AV AT AT A
AEATF ur ag a7 2 fw wT qEe

fafaezs FTatzr gra 3 A1 719
= F owAEdAr 7 fam o o
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& zrrr nwga #r frevifafafas
qzv o7 Ao Ax uaraEr g
uT gAEtE & oE =xfEe ¥ far o
foar w7\ famr w1 o EET, W A
fefrea #ar =Y fer oo dfa3e
FA, AF WA wEE {2,
qzv T A7 o 31 AW A T ArA
ATz A1 MieATHT 19 A WO 1w
BT EAR |

SHKI SANTOSH KUMAR BASU: Mr.
Vice-Chairman, on the last day and almost at
the last moment of my attendance in this
august Assembly, I welcome this opportunity
of making a few general observations sn the

Budget proposals which have been placed
before us.

The Finance Minister, to my mind, has
produced a Budget which is based on sound
economic principles and a clear conception of
the needs of our expanding' economy against
the dark background of our defence require-
ments. He has drawn the attention of 34
RSD—6
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the House to the painful necessity of making
large provisions in our defence Budget. He has
also recalled that for security reasons
Parliament voted the necessary funds in the
current year's Budget without asking for the
usual details. The Defence Estimates, now
placed before this House, have disclosed a
major shortfall in capital expenditure to the
tune of forty-thre, crores of rupees mainly due
to less expenditure on capital works and on the
establishment of new factories. There might
have been good reasons for such non-
performance, but the very heavy taxation
proposals in the current year's Budget must
have been largely influenced by these esti-
mates of capital expenditure which did not
ultimately materialise. The Defence Ministry
should have been careful about such
overbudgeting particularly when Parliament
voted blindfold with regard to the details of
Defence expenditure.

A welcome change hag been introduced in
the present Budget owing to the decision to
disclose  details which would enable
Parliament to scrutinise more fully the
expenditure that is estimated. The other
shortfalls relate to Hindustan Steel—nineteen
crores of rupees, Atomic Energy es-
tablishment—eleven crores of rupees, and
food purchases amounting to fourteen crores
of rupees. Thus, the savings on these heads
have been an advantage in framing the present
Budget but the last year's Budget none the less
suffered from faulty budgeting due to lack of
sufficient foresight on the part of the spending
Ministries which unnecessarily added to the
tremendous tax burden in last year's budget.
One can only hope that such a situation will
not arise in the coming year.

Emphasis on the rise in the price level is an
outstanding feature of the Finance Minister's
speech. He has rightly traced it to the -«
inadequate growth in agriculture. He has
referred to certain steps which are under
contemplation, particularly to the Package
Programme and other measures to be adopted
in the Ministry
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[Shri Santosh Kumar Basu.] of Food and
Agriculture.  But ail these may go the same
way as the  other efforts in the past if the
same lack of appreciation of the
seriousness and urgency o<f the problem
persists  in the future. In the democratic set-
up In th, States where importance of
portfolios is determined by the extent or power
and authority which goes with them, the
portfolios of agriculture has often been treated
as one of the less important members of the
Cabinet family. Knowledge of the main
material  requirements  for agricultural
production hag never been wanting, such as
irrigation, fertilisers, credit facilities, price
support and such other incentives. But
dynamism, initiative and drive which are
essential for agricultural planning and
execution of the plans °n a war footing tc
rescue the country from poverty, misery and
squalor have been singular]). lacking at the
ministerial level and ai the level of the
bureaucratic personnel working under it. I
should suggest that in every State, the Chiei
Minister should be in charge of tne portfolio
of agriculture so as to invest it with the
necessary prestige and importance. He should
be the effective medium of contact with the
union Ministry of Food and Agriculture not
merely as the Head of the State Government
but also as the actual working Minister in this
most important field.

In the pre-independence days the British
looked upon India as a purely agricultural
country for the fulfilment of their own
colonial purposes. After independence the
swing of the pendulum has ushered in an
industrial era and agriculture has been relegat-
ed to a back seat. The large-scale imports
from overseas of wheat and wheat products
have also contributed to a sense of
complacency and a regrettable lack of the
sense of urgency. The fact has been lost sight
of that the emergency may not always be
confined to our inland borders as was our
terrible experience during the two world wars.
Appalling shortages of rice often bring
about near-famine
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conditions in West Bengal and the sense of
complacency receives occasional jolts. But
there has never been a revolutionary approach
to the problem, which alone can save the
country in the matter of agricultural pro-
duction and enable it to rise above the
vagaries of Nature and Lethargy and
corruption in man. One can only hope that the
lead given by the Finance Minister will result
in a real awakening to the needs of the
situation and permanent results will be
achieved not merely in self-sufficiency but
also in an exportable surplus of a sizeable and
substantial extent. That should be the goal of
our agricultural policy to be realised in the not
distant future.

The Finance Minister has also raised a note
of warning in respect of foreign assistance for
the development of industries, when he says
that it is important that we should devote in-
creasing attention to the objective of reducing
our requirements of such aid and that we can
do so by reducing the level of our imports. He
has indicated the extent to which such re-
duction in imports can be carried out without
detriment to other aspects of our economy.
While we should not allow restriction of
imports to result in idle capacity in industry,
we must not forget that the phenomenal
growth in the manufacture of all kinds of
consumer and industrial goods in this country
has been largely due to the restriction on
imports which has been a welcome feature of
our economy. Necessity is the mother of
invention; this was an inspiring slogan in our
younger days during the Swadeshi movement
in Bengal and it is as true today as it was at
the beginning of the century.

The Finance Minister has done well in
drawing attention to the need for earning
better returns from investments in the public
sector. Ideological softness should not make
u, forget, as has been pointed out by the
Finance Minister, that many of the public sec-
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tor projects are lagging behind the schedule of
their construction, and what is more
disappointing is that their contribution to our
resources is nowhere near the Plan estimates.
Prof. Galbraith, I remember, emphasised some
years ago within the bounds of his diplomatic
limitations that public undertakings must be
self-sufficient in every respect, earning
profits, building up reserves and contributing
its quota to the national exchequer. It is in the
light of this unhappy experience that the well-
meant demand for nationalisation of our
financial and industrial institutions has to be
judged. Democratic socialism is hundred
times more difficult to achieve than totalita-
rian socialism. It will have to be achieved by
imbibing in our people a sense of duty,
devotion and integrity and an overwhelming
sense of responsibility for doing the job which
in a totalitarian society can be achieved in
actual result; by short-cut methods not
available to democracy. Let Us therefore
prepare the people to shoulder that great
burden of duty and responsibility so that the
nationalised public sector with a weak and
unsound base may not itself be an unbearable
burden on the national economy.

Coming now to the question of the private
sector, I welcome the decision to appoint a
Commission under the Commissions of
Inquiry Act to investigate into the existence
and growth of monopolies and concentration
of wealth. While these have been growing in
recent years, their nature, extent, method and
incidence will, among other things, have to be
investigated and ascertained before effective
and far-reaching remedies could be devised
and put into operation by way of legislation
and action. It should be remembered that any
action will have to be taken within the
framework of the Constitution which has
made ample provision for the protection of
private rights and property. At the same time,
the purpose of the enquiry should not be
allowed to be defeated by dilatory methods
and other devices as has been the experience
in 'the past.
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Coming now to the question of tax evasion
and avoidance, I am <*1ad that measures have
been provided for tackling this evil. Minimum
punishment is not unknown to the Indian
Penal Code. Social crimes have to be put
down in the most effective manner by placing
the necessary legislation on the Statute Book.

Before passing on to my concluding
remarks, I would like to say that it iy a matter
of gratification that there has been a
substantial rise in income from small savings
upon which, in my observations on the
Budget in 1962, 1 had laid very special
emphasis.

There is one item in the taxation proposals
to which I shall make a brief reference
because, to my mind, adequate attention has
not been paid to some relevant aspects of this
matter. | refer to the lowest limit of unearned
income on which a surcharge on income-tax
has been proposed and that limit has been
fixed at Rs. 10,000. A surcharge of 12£ per
cent, on the assessed income-tax on that
amount has been levied. Now take an annual
house rent of Rs. 10,000 in a large city. It
works out at Rs. 800 and odd per month.
Deducting from that the heavy municipal
taxes and the assessed income-tax, the real
income will come to about Rs. 600 or less on
which a surcharge of 12i per cent, on the
income-tax has to be paid. Although
technically it may be unearned income, the
house let out on rent very often represents the
proceeds of a life's savings of a middle class
professional man or the Provident Fund
accumulations or the commuted pension of a
Class II employee. It may be his only income
in his retirement for the maintenance of his
family in these hard days. I would therefore
plead with the Finance Minister to raise the
lower limit from Rs. 10,000 to Rs. 20 000. It
would be more consistent with the socialist
idea] of protecting the lower middle class
from privation and want.

SHRI P. ABRAHAM (Pondicherry): Mr.
Vice-Chairman, I am grateful to you for
giving me this maiden
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[Shri P. Abraham.] opportunity to associate
myself with the discussions on the Budget
proposals. I hope the House will give me
indulgence, a Member from Pondicherry, for
my speaking in inadequate and halting
English. Unfortunately for me. French is not
recognised in our Constitution.

On this first occasion given to me to say a
few words in this august House, as the first
representative from the Union territory of
Pondicherry, de prime abord I wish to convey
to this House the wholehearted goodwill of the
people of Pondicherry. their full assurance to
preserve the unity of our nation and their
willing co-operation in the stupendous task of
building a socialistic welfare State in the
country.

Surl EBRAHIM SULAIMAN  SAIT
(Kerala): Excellent. Mr. Abraham!

Sum P. ABRAHAM: I am very much
encouraged.

Tue  V.ICE-CH AIRMAN
AKBAR ALI KHAN) :

SHRI P. ABRAHAM: Sir, the Budget
proposals presented by our hon. Finance
Minister are, I may say, realistic, bold and
they deserve the support of the country. The
Finance Minister has done well in creating
liberal conditions for investment of foreign
capital. Certainly, without finances and
increased investment, there cannot be proper
growth of industrialisation.

(SHRI
No interruptions please.

The relief afforded to the low incoYne
group has certainly been  generally
appreciated. However, the middle income
group earning between Rs. 5,000 and Rs.
15,000 have been hit harder now than when
they were paying under the Compulsory
Deposit Scheme. There seems to be a lacuna
in the proposals regarding this group. This
may be considered in a sympathetic way.

The proposals to spread
incidence of gift tax and estate duty

out the
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i are definitely steps towards ushering I ina
socialistic pattern.

The Budget proposals are very silent
regarding the high prices of commodities. I
regret to say that none of the three Plans has
been able to achieve the desired results as the
prices of necessities of daily life are going on
increasing considerably. This is, of course,
everyone's feeling in the country today. Our
whole planning will be disturbed and defeated
if the Government fails to check the ever-
growing prices of essential commodities.

I  There is also shortage in agricultural
production. Here I want to say that there is no
co-ordination between the Ministries of Food
and Agriculture, Community Development
and Irrigation and Power. I think there was a
proposal last year by our Prime Minister to
co-ordinate the activities of all  these
Ministries  through  one Cabinet Minister.
This may be implemented early for a steady
increase in agricultural production.
Agriculture, which constitutes more than
70 per cent, of our economy, must be given
proper encouragement by the Government. 1
think the Finance Minister may give
incentives to the farmers to increase  food
production by way of abolishing the duty on
inferior kerosene oil used by fanners and
giving them interest-free loans for purchasing
pumps, tractors, diesel oil, etc.

Now, Sir, our country is faced with the
greatest danger to its freedom from two
treacherous neighbours, China and Pakistan.
The Government must take immediate and
stern steps to drive away the Chinese from the
Indian soil. Otherwise, the present occupation
will become permanent, like the cease-fire line
in Kashmir. Pakistan, apart from the
innumerable hardships and afflictions caused
to us, now is bent upon driving away the
innocent Christian population out of their
territory. As a Christian I feel that the Govern-
ment has not been able to use these atrocities
to expose Pakistan in all the  Christian
countries. I regret to
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say that there is something woefully lacking
in our publicity machinery, has not properly
utilised this occasion. In view of the present
ion in our country created by China and
Pakistan and also the fact thai the
Government is committed to raising the
standard of living of our people. I think we
should not grudge it even if there is any slight
burden in the Budget proposals.

Sir, I have followed with interest the very
sincere effort of our Home Minister, who has
made iiii d'honneur to find out some efficient
agency to root out corruption and affect
administrative reforms to secure redress of the
grievances of the public. The Government has
now set up a Vigilance Commission. We also
hear that a separate machinery, which is being
studied by the Depart-of Administrative
Reforms, is to deai with the grievances of the
public. In this connection, I want to state that
in our territory in Pondicherry there exists an
institution similar to the Ombudsman or the
Vigilance Commissioner—"The Procurator-
General'.

SHHI N. M. ANWAR: An excellent

proposal.

Suru P. ABRAHAM: 1 am highly
encouraged when the brilliant and popular
orator, Mr. Anwar, applauds me

THE VICE-CHAIRMAN
AKBAB ALI KHAN) : Please carry on.

( SHRI

1 P. ABRAHAM: This institu--vhich is the
only one of its kind in India, has recently
attracted the attention of the All India Law
Conference. I would like the Govern-to
study the unique work of lhis ?ystem of
Ombudsman, which has very successfully
achieved good results in  our territory for
the last two 11 ies.

Now, Sir, this being my maiden speech,
1 fee] itis my duty to seize this opportunity
to concentrate on certain  pressing
problems  relating to mstituency, to my
territory and
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on which my endeavour shall be also to solicit
the special attention of this House and of the
Government. The Union territory of
Pondicherry is, as you are well aware, within
the purview of the Central Government and,
therefore, of this House. Our territory has
been granted the privilege' of a separate
status. But the transfer and the transition from
one pattern of rules of conduct to an entirely
different one brought in its wake new
problems in this infant State.

First is the introduction of the Madras
Government scales of pay to the Government
servants in Pondicherry. The public at large
and particularly the Government servants who
were used to high French scales of pay, are
very much exercised over this problem which
has been agitating their minds since the de
jacto transfer in 1954. In this connection, I
have to state that as it is in Pondicherry, there
are three clear-cut categories of Government
employees:

fa) Those who are continuing in their
old ex-French high scales of pay;

Those who are getting Central
Government scales of pay in various
Central Departments newly intro-
duced; and

(b)

The unfortunate new entrants after
the merger, who are affected by the
introduction of the new low scale of
pay, without any corresponding
house rent and city compensatory
allowances.

©

I have to mention here that before the
merger, Pondicherry was a free port and the
cost of living was much lower than that of any
part of India. At that time, there existed a
scale of pay higher than any prevailing in
other parts of this land. But after the merger,
immediately when the cost of living shot up
higher than in the neighbouring States, it is
Strang* to see the introduction of a low seal*
of pay, creating heart-burning and hardship
among the public and particularly among the
new entrants when
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[Shri P. Abraham.] they see that they suffer
in comparison with other ex-French staff
and Central Government employees in
their better scales of pay.

It is understood that the Central scaie of pay
has been introduced in other Union territories
like Goa, presumably for the reason that the
scale of pay under the Portuguese regime was
very high. The same arguments, political as
well as moral, can certainly hold good for
Pondicherry also. But downgrading to a very
low scale of pay, since the merger, i quite
unjustifiable. 1 hope the Government will see
to it that the scale of pay of the new
Government; employees after merger i, 1954
at Pondicherry is brought at least on par with
the Central Government scales of pay, of
course, lowering in no way the status of the
posts.

Further, there is another unlucky category
of temporary ex-French employees who
continue to be at the base itself of their French
scales of pay. Even after having put in over
fifteen years of service, they are still not
confirmed and they have not been allowed
their yearly increments on the ground that
their pay range is higher. I hope the
Government will expedite their confirmation
in their cadre, granting them the arrears of
increment due to them.

Another last and important point in regard
to which I would like to invite the attention of
the Government is the economic aspect of the
territory. Before the merger, in Pondicherry,
which was a free port, there were prafetically
no industries at all, except three textile mills.
The main occupation of the middle class was
only import trade on a very large scale. The
necessity for improving its own industries,
therefore, never arose, nor was it cared for by
the then French Government. But after
merger, all the import control regulations
being expended to that territory, the volume
of import trade has been reduced to the
irreducible minimum. The Government did its

best by way of directing the traders in the Mr. Vice-Chairman, T I

industrial line.
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But the few small industries which came into
existence after the merger are already in
jeopardy due to lack of raw materials and
shortage of foreign exchange.

I would submit that tne only way by which
to help the people, who have been deprived of
their very large scale of foreign trade, is to
divert them to new industries giving them all
practicable attraction possible. I would like
that the hire purchase scheme of the National
Small-scale Industries Corporation should be
extended immediately to that territory. I
would like that the Government should give
special attention in alloting raw materials and
foreign exchange for the improvement of the
nascent industries of our newly born Union
Territory.

I do not find in the budget proposals any
new allocations being made for any public
sector project in Pondicherry. There were
many proposals from the Pondicherry
Administration about projects in the public
sector, particularly about the fertiliser plant. I
urge upon the Government to implement the
same as early as possible to help the economic
development of the territory.

Sir, notwithstanding all that I have said and
all the grievances I have dwelt upon, I should
in fairness submit that a lot has been done by
the Government of India to make Pondicherry
a welfare State. In education, in health, and in
many other social spheres, effective steps
have beer, taken and we are grateful for the
same. But unless the problems I have touched
upon are looked into and set right, it is bound
to cause unhappi-ness. 1 would, therefore,
request the Government of India through you
Sir, to take early steps in the matter.

I thank you again, Mr. Vice-Chairman, for
the opportunity giver to me to participate in
the debate.

SHRI T. S. PATTABIRAMAK i (Mndras):

would be adding one
more feather
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the cap of the Finance Minister if T i were to
pay my tribute to him for his budget. Already
right from every corner of the country people
except a handful, have been paying tribute tqg
the Finance Minister for the most realistig
budget of this decade.

Sir, it is rather gratifying to note that he has
taken very important note of the need for
incentives to develop the trade and industries of
this country. His recent announcement of
concessions for incentives for the newly started
industries will * greatly improve our industrial
output, and not only bigger enterprises and
large-scale enterprises will be benefited but also
the small-scale and medium-scale industries will
be benefited, and I hope that there will be great
encouragement in that sector. With the rising
tempo of development of industries in this
country, we hope that the standard of living will
go up and that it will also be possible for us to
export more and earn valuable foreign
exchange.

One most disturbing feature of this year's
Budget is the lack of any reference to thg
rising cost of living. Sir, it is a very dangerous
trend which has been taking place in thig
country, and everybody knows that the prices
are going up so fast, are going up in such 4
speedy way that an economic crisis iS no
being ruled out by many experts. I do not wan
to be unduly pessimistic, but I am very happy
that the Finance Minister in his reply in the
Lok Sabha has taken note of it and I am surg
he will take very strong measures to peg down
the prices at a very reasonable level. In this
respect, he has mentioned that he will have to
resort to controls and to controlled economy. |
am very doubtful whether this alone will be
enough to curb the upward tendency and peg
down the prices at a reasonable level.

The Finance Minister, while speaking at
Bhubaneswar, was referring to the existence
of undisclosed money or that which has not
been brought to
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account, and he mentioned it to be roughly
about Rs. 1,000 crores or Rs. 1,500 crores.
Today this money is circulating in the
economy of the country, these Rs. 1,000
crores or Rs. 1,500 crores are circulating in
the country along with the Reserve Bank's
note circulation, and that has created a lot of
inflation. Unless we take enough, important
and very radical steps to bring all the
unaccounted money to account, it will not be

possible for us to control the prices
appreciably.
Sir, controls on foodgrains and other

things may work well, but I am doubtful
whether in this democratic country of ours, we
can assume enough powers to curb completely
anti-social activities when controls are introduc-
ed. So, itis absolutely necessary, if the prices
are to be controlled and kept at a reasonable
level, that the unaccounted money of Rs. 1,500
crores or so should be brought to account and
should be  eliminated  completely from
circulating in this country.  The situation is
serious and very radical remedies are called for.
I want the Ministry to consider whether demo-
netisation of currencies of the denomination of
Rs. 100 and above should not be immediately
undertaken. That will enable the Government to
eradicate or completely black out the
circulation of money which has not I been
accounted for.  If tha't is not possible,
Government should consider the possibility of
bringing in a legislation ~whereby payments
involving sums of Rs. 1,000 and above
should be made compulsory by means of
cheques only. No payment for anything
involving more than Rs. 1,000 should be made
in cash and it should be made only by cheque.
That will mean that all this money will have to
be accounted for in the bank and we will have an
effective control over the circulation of this
unaccounted money. These remedies may be
very radical, they may be very disturbing to
many people, but sooner or later the Finance
Minister will be well advised to consider
these steps for implementing our  most
cherished
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objective of putting out of circulation this
unaccounted money.

The rising prices have resulted in one more
phenomenon. ~ We find that the Central
Government servants specially have
benefited to a great extent by the generosity
of the Finance Minister in the past one year.
I do not think that any Finance Minister in
any one working year has given so many
concessions to the employees as our present
Finance Minister has done. 1 have no
grudge against it, but the rising prices are not
the concern only of tlte Government servants
but also the other 99 per cent, living in this
country. They should also have some
share of the benefits of the Government's
measures to control prices. But I am
very doubtful whether giving Rs. 5 or
Rs. 10 or Rs. 15 more is going to solve the
problem. Actually  everybody  knows
that the Central Government servants have
been receiving very good recognition  and
very great benefit  from the Finance
Minister's budget in the last year, but we find
in the papers every day that the Cential
Government employees are the most dis-
gruntled persons today. They have been
having meetings everywhere in the country
saying that the cost of living has gone up
and so they want more. So the solution is not
to pay them more money but to give them

social security such as free health
service, free education to their
children, some sort of guarantee for their

future life like good pension, and so on.
Unless social security is given, any amount
of doling such amounts will not be of any
good.

While I have no grudge against the Central
Government employees receiving all these
benefits, I would also say that this has put the
State Governments in a most embarrassing
situation. In every city there are the privileged
classes of the Central Government, and the
State Government servants and the local
bodies's servants do not stand anywhere near
them in comparison. The recent concessions
announced have created

[RAJYA SABHAJ

4252

bitterness among the employees of the
States, and they are nowhere near the Central
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Government employees in the matter of
emoluments. It has created a very
embarrassing  situation for the  State
Governments, and with their limited resources
they  are not able to increase the
emoluments  erf their employees, and as such

the discontent is growing. The Finance Min-
ister has unwittingly set the bail rolling and it
would be for him to setrsright. If he wants
to satisfy the State Governments and wants to
pull them out of trouble, he must also finance
the extra expenditure to be incurred by the

State Governments for increasing the
emoluments  of
their employees. Unless 5 P.M.

the Finance Minister gives

some sort of help to the States,
some sort of crisis is likely to happen and it
will not be in public interest to have that
crisis.

We are also thankful to the Finance Minister
and the Finance Ministry for abolishing the
Compulsory Deposit Scheme up to Rs. 15,000.
The Compulsory Deposit Scheme has been a
bugbear to many persons in this country. And
it is good that it is abolished realising that the
prices have gone up and the medium income
man should have something of his own and
that he must be exempted from the
Compulsory Deposit Scheme. And the country
as a whole, especially the people who earn less
than Rs. 15,000, are grateful to the Finance
Minister for abolishing it.

But there is one anomaly. We were all
expecting that the Finance Minister would
order the refund of the money already
deposited. As a matter of fact, many persons
were waiting for this announcement so that
they need not pay for the CDS at all. But
disappointment was there in the Finance
Minister's speech. There was actually no
disappointment in the Finance Minister's
speech but the Finance Ministry spokesmen
created a lot of disappointment. According to
them, the money to be paid is Rs. 12 crores
and that it can be done only in five years. We
have no objection,
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but I would like to bring one hardship to the
notice of the Finance Minister. Many people
have paid Rs. 300 or Rs. 400, and for five
years they are not going to get it, it is going to
be idle. Many people may even forget and they
may fail to withdraw the money from the post
office or from the bank at a later time. So, I
would appeal to the Finance Minister to
consider whether it would not be possible for
him to issue Cash Certificates or Defence
Certificates or National Savings Certificates or
some such bonds so that a person who has
paid some amounts can receive the bond and
then pledge it or mortgage it or sell it in the
market and get the money-back if he wants to.
But the Government's obligation to repay will
come only after five years. This will greatly
mitigate the hardship of many people, and I
am sure that the Finance Minister will very
sympathetically consider this aspect of it.

I would like to bring to the notice
of the Finance Minister  the great
hardship that is being caused by the
taxation proposals. The shifting of
the incidence of taxation from cloth
to yarn has resulted in great hard
ship to the handloom  weavers in
Madras and other areas. In addition
to that, the Madras Government has
also levied an additional sales tax of
1  per cent, on yarn and 1 per cent,
on cotton, and as such, the benefits
that have been enjoyed by the hand-
loom weavers are being lost. It was
this' Finance Miiiinster ~who came to
the rescue of the handloom industry
about ten years back and he was the
person who put it on a sound basis.
But for him, the whole industry
would have collapsed. It will not be
the intention of the Finance Minister
to harm the handloom industry by
doing this.

Similarly, there is the processing j sector
in the handloom industry. An j additional four
naye paise per square metre have been levied.
All this will make the handloom cloth dearer

than the mill cloth when it comes to th* ,
34 RSD—17.
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open market. 1 am sure that this will not
be the intention of trie Finance Minister
and that he will look into it and give the
necessary relief. Ifit is not possible for the
Finance Minister to exempt wholly the
handloom sector from this additional cess of
four naye paise  per square metre, he can
even consider the possibility of raising the
exemption level from 20,000 square metres to
50,000 square metres. But I am sure that, if
this tax is allowed to be continued, and with
the existing taxation of the Madras
Government, the handloom industry will
certainly face a crisis and the Government of
India will be forced to come to its rescue by
giving subsidy to the industry and
spending several crores of rupees. That
situation should not arise, and at this time
when the handloom industry is slowly
getting on to its feet, is standing on its own
legs, it needs more sympathy and help than
before. And I am sure that the present
Finance Minister, who is well known for
his sympathy for the hand-loom  industry,
will consider giving the necessary relief
and give it at the appropriate time.

I would take up only one other point, and
that is with regard to foreign investments in
this country. The Finance Minister deserves
our congratulations for the bold way in which
he has given concessions and invited foreign
capital. 1 was not surprised when my
Communist friends spoke against it. They are
against getting any help from any quarter
because they wish that our industries should
not prosper, that we should not have more
prosperity, that we should not have economic
growth. They would like to have a decadent
society.

SHRI NIREN GHOSH (West Bengal): In
that way, you would creating poverty in
India.

SHRI T. S. PATTABIRAMAN: I know
better the history of the Communist
movement in the whole world and I do not
wauls to be taught here
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as to what is the purpose of the Communists.
But I am sorry that those friends who oppose
this move have forgotten that Soviet Russia
got all the equipment on 'Lend-Lease' during
the War. But for that, they would have been
crushed. Even in 1917, after the October
Revolution in Russia, even tractors, even spin-
ning mills, everything including technicians,
came from America and they set up the
factories and the Russians had to learn and
they had no complaint. They liked it. It was
Russia that prospered. If the same analogy is
to be taken . . .

SHRI NIREN GHOSH: Then, India would
be bled white.

SHRI T. S. PATTABIRAMAN: For Russia,
certainly American is foreign capital, I hope.
If my friend does not understand it, I cannot
be blamed for it. So, if any country has to
prosper, it has to have some foreign assistance
either in the shape of capital or machinery or
technical collaboration. If Germany and other
West European countries have recovered so
quickly after the ravage? of the war and if
Japan has recovered so quickly, it is due to the
help 'that they got from America. They have
not become political slaves by that. They even
now retain their independence. West Germany
is the most independent al all. They have
received help with no strings attached.

There is one aspect which we must
consider. Why do we want foreign capital? It
is not out of love or for squandering away
money that we want it; we want, it for the
development of our country. There are certain
things like machinery which we cannot
manufacture in this country, and we have to
depend upon foreign sources for that for some
time more. We want all this capital equipment.
If we want this, we must pay for it. We do not
have sufficient foreign exchange. So, we have
to get this either by way of gift or loan or by
way of capital investment, and it is coming
now. And today we ere in a

[ RAJYA SABHA ]
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very lucky position. We must not forget it.
Today, due to the political unrest and the
instability of the governments in the countries
in South-East Asia and in the Middle-East.
India is the only great oasis in the troubled
waters of this part of the world, and many
foreigners want to invest in India because they
know that there i* political stability here and
that their capital is safe. We also prosper. I
would like to appeal to the Finance Minister
that he should not only not restrict the scope
of the financial help from foreign investment
but where technical collaboration is needed,
wherever machinery is needed in this country
either for starting new industries or for the
existing industries, without any restriction. the
Finance Minister should allow the inflow of
foreign capital, and I am sure that we will not
be sorry for it, but we will be better. If we
miss this opportunity—they are willing to give
more to India because of the international
situation and the stable political conditions—
we will only be sorry, and our generations to
come will be cursing us for losing this
opportunity. So, I very strongly support the
action of the Finance Minister in inviting more
foreign capital.

With
speech.

these words, I  finish my

SHRI BAHARUL ISLAM (Assam): Mr.
Vice-Chairman, I rise to give my support to
the Budget proposals. The Budget attempts
towards establishing a socialist society: it is a
progressive one, and it seeks to remove
inequalities among the different citizens and'
among the different classes of people, but it
must not be forgotten that the removal of
disparity between different regions is also very
essential. Therefore, from that aspect I will try
to submit before this House that particularly
the very under-developed or the less
developed areas in the country are to be
developed. Equality of" opportunity is tc be
given to the different classes of citizens or to
the different regions. Therefore, if the
backward areas are neglected or if
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tney are treated unequally with the other
developed regions, it is not proper.

So far as Assam is concerned it is also a
part of the country; it is known to everybody
that it is a very backward State. There are two
great problems of this State. One is the pro-
blem of floods and the other is that of defence.
The problem of floods is very notorious in
Assam. If I give a few figures for a few years,
that will show the magnitude of the flood pro-
blem that is occurring in Assam every year
and the damage that the flood causes to the
State. In 1954-55, the area flooded was 12,000
square miles in round figure. In 1955-56, it
was 5,400 square miles; in 1956-57, it was
2,300 square miles, in 1957-58. it was 1,500
square miles; in 1958-59. it was 4,800 square
mile? and in 1959-60, it was 3,800 square
miles. 1960-61—1800 square miles; 1962-
63—3600 square miles—I have no figures for
1961-62; I am sorry.

Now, I give the
1954-55—16.82,000;
1956-57—5,55,000;
1958-59—4,38,000;
1960-61—13,22.000
20,28,000.

population affected,
1955-56—1,65.000;
1957-96—3,13,000;
1959-60-17.67,000;
and 1962-63—

Now I give the human lives lost:
1954-55—32; 1955-56—Not available;
1956-57—19;  1957-58—5;  1958-59—4;
1959-60—16: 1960-61—14 and 1962-63--
52.

Cattle lost: 1954-55—18,500; '.955-56 —

3,700;  1956-57—1,600;  1957-58—270;
1958.59_.430; 1959-60—7,200; 1960-61—
7,200 and 1962-63—2,600.

Value of crops lost: 1954-55—Rs.
1173.13,000;  1955-56—Rs.  2,41.70.000;
1956-57—Rs 3,09,78,000; 195.7-58— Rs.
1,00,71,000;  1958-59—Rs.  1,70.52,000;
1959_60—Rs.  6.26,96,000; 1960-61—Rs.

7,62,92,000 and 1962-63—Rs. 8,00,00,000.

Value of property other than crops lost:
1954-55—Rs. 1,81,63,000. 1955-56— Rs
2938 000; 1956-57—Rs. 9.83,000:
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1957-58—Rs.  12,64,000; 1958-59— Rs.
9,55,000; 1959-60—Rs. 1,23,87,000; 1960-
61—Rs. 38,98.000 and 1962-63— Res.
42,00,000.

Now the yearly average is this. The yearly
average of areas flooded—4,400 square
miles; of population affected— 89,000; of
human lives lost—20; of cattle lost—35,160;
of value of crops— Rs. 5,23,17,000 and of
value of property other than crops lost—Rs.
55,96,000.

Now, this gives you an idea of the
magnitude of the floods and the damage
caused by the floods to the people of Assam.
The problem is so very big that it is not
possible for a poor State like Assam to face
this problem and therefore 1 beseech the
Government that this problem of floods in
Assam should be treated as a national problem
and should be tackled as such.

The next important problem of Assam is the
problem of defence, and when I speak about
the defence of Assam, I do not want to take
away Assam from the rest of the country. But
the problem of defence of Assam is peculiar
and is different from the same problem in
other States; the problem of defence in Assam
may be split up into two parts, namely defence
of Assam vis-a-vis Pakistani nationals in
Assam, secondly, defence of Assam vis-a-vis
transport, communication and supply in
Assam. Now. Assam's geographical position
is known to everybody, Sir. Beyond NEFA is
China which is our greatest enemy. On the
south is Pakistan-which is also our notorious
enemy, and it is known to everybody that
these two enemies have joined hands in order
to see that some mischief may be done to
India. It is also known that even in normal
times foreigners are not allowed to live in any
country without valid authority. Now, if there
are some foreigners in Assam of friendly
countries, then it is not very material. But if
'there are foreigners in Assam or in any other
part of the country, particularly from China or
Pakistan, without valid authority,
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then it is dangerous far the country. There are
Pakistanis in Assam, who are living in the
State without any valid authority. The figures
are different according to different sources.
Some say that it is about seven lakhs; others say
that the figure will not be more than 40.000.
Again, the Government figure is that it is
about three and a half lakhs. Whatever the
number, we are not concerned with the
number, whether the number be 1 or 2 or 10 or
500 or 5,000 or 3,00,000. But the Pakistani
nationals who are in Assam without any
valid authority must be evicted from the country,
because our relations with Pakistan are
not very happy. God forbid, if tomorrow
there is any conflict with Pakistan, if there
is war with Pakistan, it can be easily imagined
what part these Pakistani? will play in the State.
Therefore, what the Government of India if
doing is that they are approaching the problem
in a very humane manner. Firstly, the Pakistan
nationals are served with notices and th’:n  they
are given some time to quit, although
there iy no provision in the Foreigners Act for
giving notice to foreigners. They simply
may be arrested and then may be evicted.
To see that in the name of Pakistanis Indian
citizens are not harassed, some notice is given.
In their anxiety to safeguard the interests of
Indian Muslims, the Government of Assam, at
the instance of the Government of India, have
appointed a few tribunals and I understand that
at present the Government of Assam has
appointed four tribunals. 1 congratulate
the Government of India and the Gov-
ernment of Assam for the appointment of these
tribunals Rather 1 should request the
Government of Assam and the Government of
India to increase the number of tribunals so tha
eviction cases may be expedited and the
Pakistani nationals may be evicted as early
as possible. Another purpose of the tribunals
if; to see that the Interests of Indian
Muslims are not affected, that their interests
are safeguarded.

[RAJYA SABHA 1
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President Ayub in his broadcast to his nation
on the 1st of February, 1964 said that there was
a 'systematic eviction of Indian Muslims
from Assam and Tripura'. That was his
language, a "systematic eviction of Indian Mus-
lims". Ibelieve he knew thoroughly well that
Indian Muslims are not evicted from Assam.
On the contrary, in their anxiety to safeguard
the interests of Indian Muslims, these tribunals
are constituted so that they may sift the cases
and see that not a single Indian Muslim is
harassed or that, in the name of Pakistani
na'tionals, not a single Indian Muslim is ousted
from the country. President Ayub, from
time to time, poses himself to be a great
guardian of the Muslims  of India although he
has not been able to do anything for his own
Muslims in his own country. Has he ever
spoken a single word for the Muslims of
China—there are a number of them, a very
good number, a great number of Muslims in
China, but that community is being annihilated
as a religious community. Did he ever speak a
single word for the Muslims of China?
Therefore, only for purposes of propaganda,
President Ayub often says that the Indian
Muslims are harassed and Islam in India is in
great danger. That is mala fide.

Now, Sir, the second aspect of the defence of
Assam is transport, communications and the
supply position there. 1 say this from the
defence point of view.  As is well known to
everybody, there is only one railway line to
Assam from the rest of India. There is a metre
gauge line connecting Assam with the rest of the
country. Another supply line is through
Brahmaputra by the R.S.N, and 1.G.N, company

plying their ferries between Calcutta  and
Assam Carrying goods and other freight. As
you know, immediately after the
promulgation  of emergency in India in 1962,

the crew which plied these boats between Cal-
cutta and  Assam through Pakistan struck,
and the difficulty was that there was no
supply at all to Assam, rhis game will again be
played by
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mis Pakistani crew when we are in difficulty
because most of the orew of these steamers
are Pakistanis. Therefore, unless and until the
railway line is improved, the defence of
Assam will be jeopardised.

Budget (General)

It is known, Sir, that there is »o much
sabotage on the railway throughout the State
every now and then. And if there is some
sabotage committed on this only railway line,
then the soldiers that are there in Assam ana
the civil population will be in great danger.
Therefore, the only thing that ought to be
done by the Government of India is that the
already proposed broad gauge line from Sili-
guri should be extended. I suggest that this
line that is proposed to be extended from
Siliguri to Bonaigaon should be extended up
to Gauhati via Rangiya, and an alternate line
should be built from Bonaigaon to Jugighopa
with a provision on the south bank ol the
Brahmaputra up to Gauhati with provisions
fo, ferries plying between Jugighopa and
Goalpara so that even if there is some damage
done to one line by the enemy, there is the
other line on the south bank of Brahmaputra
for purposes of defence.

Another problem, Sir, is the problem of
refugees in Assam. After disturbances in East
Pakistan, it is known that a huge number of
refugees have come to Assam and it is our
moral duty to rehabilitate these refugees in a
proper way. But, as I have already said, the
finances of Assam are very-meagre. The State
of Assam alone cannot solve the problem.
Therefore, this problem also should be treated
as a national problem and tackled as such.

This takes me to the problem of law and
order. 1 congratulate the Government of
Assam for being able to maintain the law and
order position after the great disturbances in
Pakistan in the recent months. Even thou eh
these refugees coming, with their sad tales,
narra'ted their woe and misery to the local
population, the people of Assam remained
steady. calm and quiet. The Government of
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Assam was also able to maintain law and
order. Therefore, our gratitude and thanks are
due to the people and the Government of
Assam. On the other hand, in West Bengal, in
Calcutta and the suburbs, it is known that
there were some troubles. I congratulate the
Government of West Bengal for immediately
curbing the disturbances and maintaining
peace and order. But let me mention that
something better was expected from the
Government of West Bengal. As a result of
the disturbances in East Pakistan, they ought
to have anticipated its repercussions in West
Bengal or in Assam. Therefore, the mistake or
the error of judgment on the part of the West
Bengal Government was to the extent that
they failed to anticipate the repercussions and
failed to take preventive measures. Had they
been able to anticipate and take preventive
measures, the holocaust in West Bengal
would not have occurred.

THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) : You have four minutes more.

SHRI BAHARUL ISLAM; I am finishing
in four minutes.

Regarding corruption many things have
be?n said. It is believed that in a socialistic
State there cannot be any corruption because
there should be a reason for it. But the
question is how to combat this evil in the
transitional period? In cas? of officials and
others, one has to admit that one cannot be
proud of their record of virtues Therefore, the
persons, who are found guilty of corruption,
drastic action should be taken against them. I
propose three remedies. Firstly, the offending
official should be punished by removal from
office. Secondly, if after trial he is found
guilty, he should be given rigorous imprison-
ment for a number of years. Thirdly, the
property which is the subject matter of illegal
gratification, or the property which is found in
excess of his legitimate means should be for-
feited to the State. Unless and until we do that,
I do not think that corruption can be
adequately dealt with.
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Regarding the evasion of tax, some of the
hon. Members said that the secrecy clause
should be removed. I also support those hon.
Members. The names of the taxpayers with
their respective amounts of incomes should be
published. In the first instance, let the names
of those who volunteer, with their respective
incomes, be published. In that case, out of
prestige and also out of fear there will be less
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concealment of incomes. With these
words, I take my seat.

THE VICE-CHAIRMAN: (SHRI

AKBAR ALI KHAN) : The House stands
adjourned till 11 A.M. tomorrow.

The House then adjourned at
twenty-eight minutes past five of
the clock till eleven of the clock on
Friday, the 13th March, 1964.



